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INTRODUCTION 

I, the Chairman, Committec on Public Undertakings having been autho-
rised by the Committee to submit the Report on their behalf, present this 
Thirty-Sixth Report on the Action Taken by Government on the recom-
mendations contained in the Twenty-Third Report of the Committee on 
Public Undertakings (Third Lok Sabha) on Indian Airlines Corporation, 
New Delhi. 

2. The Twenty-Third Report of the Conunittee was prcsented to the 
Lok Sabha on the 30th March, 1966. Government furnished their replies 
indicating the action taken on recommendations contained in the Report on 
the 21st March ] 969. Further reply of Government in respect of recom-
mendation at SI. No. 11 had not been received till the 28th March, 1969 
when the Committee finally considered the replies. The replies of Govern-
ment to the reconuncndations contained in the aforesaid Report were con-
sidered and approved by the Committee on the 28th March, 1969. The 
Committee authorised the Chairman to finalise the Report and present it to 
Parliament. 

3. The Report has been divided into the following five Chapters :-
I. Report. 

II. Recommendations which have been accepted by Government. 
In. Recommendations which the Committee do not desire to pursue in 

view of Government's reply. 
IV. Recommendations in respect of which replies of Government have 

not been accepted by the Committee. 
V. Recommendations in respect of which replies from Government are 

still awaited. 
4. An analysis of the action taken by Government on the recommenda-

tions contained in the Twenty-Third Report of the Committee on Public 
Undertakings (Third Lok Sabha) is given in Appendix VII .. It would be 
observed therefrom that out of 5l recommendations contained in the Report, 
55 per cent have been accepted by the Government and the Committee do 
not desire to pursue 43 per cent of the recommendations in view of Govern-
ment's reply. Final replies in respect of 2 per cent of the recommendations 
are still awaited. 

NEW DELHI; 
April 18, 1969 
Chaitra 28, 1891 (S). 

v 

G. S. DHILLON, 
. Chairman, 

Committee on Public Uncertakings. 



CHAPTER I 
REPORT 

The l3rd Report of the Committee on Publi£ Undertaki. was presented 
to Parliament on the 30th Mardi, 1966. Govemment were requested on 
the 7th April, t 966 to furnish replies to the- reoommendations rontained 
in tile aforesaid report within -six months. The Ministry of Tourism and 
Ci.iI- Aviation have, however, furnished the replies of Governmeat oa file 
21st Hardt, 1969 after protraded correspondence. De Committee ~ 
to record that it took nearly 3 years for the Mlaistry to furnish tile final 
replcs .. Government to the recommendations after presentation of the 
report to Parliament. 



CHAPTER ·U 

RE{'OMMENDATIONS THAT HAVE BEEN ACCEPTED BY 
GOVERNMENT 

R~n (S. No.6) 
I t is r~g~llable that th~ C~J poration even after 13 years of existalce has 

not tlCt up any Organisation to conduct traffic surveys to judge the traffic 
potential of diflertnt area .. of the country. The Corporation should establish 
a system of market research and sales promotion to achiC\'e better results. 

r. (Paragraph 40). 
Re.ply of Govenuneaa 

While it is true that the Corporation did not have a regular Market Sur-
vey Division. the Commercial Department was carrying out various surveys 
from time to lime regarding the feasibility of including certain stations in 
the net work of the Corporation. For example, Allahabad was surveyed in 
195'/. Kanpur and Vijayawada were covered by surveys in 1960. In 1965, 
Birpur. Muzaffarpur and Darbhanga were covered. In 1966. the surveys 
covered Antreli. K'.,lhapur. KOllih. Nasik, Dieu, Sholapur, Poona, Hubli, 
Rupsi (Dhubri), Mandu. Jodhpur, Jaisalmcr, Bikancr, Sriganganagar, Badami, 
Hospet and Mysore. In 1967. the Corporation covered Rajmundri, RaiplIr, 
JulJundur. Mount Abu (Sarahi), Gwalior Kanaha National Park and Baroda. 

In this view. while it is true that the Corporation's primary concern was 
to tackle the teething troubles consequent on nationalisation, introduction of 
modern aircraft, improve its financial picture, it is not quite correct t. say 
that no market surveys were carried out during this period. The recom-
mcndatiom of th,' Cummilte~ have, however, been noted. 
(Ministry of Tourism & Civil Aviation O.M. No. 4-,\C(5)/66 dated 20th 

March, 1969] 
R~(S.No.7) 

The Committee note that under the Industrial Policy Resolutioo of 
1956. llir transport has to be developed as a Central Government monopoly. 
From the statement made by the Deputy Minister of Civil Aviation in Lok 
Sabha on the 29th March, 1962, it would appear that the Air Corporations 
Act was 8J1k."Ddcd to allow some private operators to serve those areas where 
services were necessary but where the Corporation could not operate its scr-
, .. ices on economic basis. 1be intention obviously was that permission to 
private operators to start scheduled services would be given in exceptional 
cases and for all other routes the Corporation would assume full responsi-
bility for development. A perusal of the list of 15 mutes mentioned in para 
44 of the report indicates that with a suitable type of aircraft some of 
these routes could be operated profitably. 1'be Corporation should under-
take a fresh review of these routes and those which have adequate traffic 
potential so as to make them remunerative in the near future. it shouIcl have 
them rescrved for itself. 1be remaining routes could be tbrown open to 
the private opcr:stors so that benefits of air'travel become available iD these 
Area~ (Paragraph 47). 

1 
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JlepIy 01 <tow_ 
The Corporation has explained tbat the ro~tesmentionecl.~ ~ 44 ~ 

routes which are not likely to prove remUQCmtJ,ve under oonciitiODS mwbicb 
1.A.C. has to operate for some yeaes to come. In the context .~ the Cor-
poration's inability to pcovide adequate capacity even on the paymg rou!es 
all these years and in view of the difficulties in securing adeq!late forelgll 
exdlange for purchase of aircraft for provi~ adequate ~lty on· these 
routes the Corporation would naturally give a very low prlonty for the 
operation of services on any of these routes. . 

Private Operators have alfio not come forward with nny definite scheme 
as they too are handicapped for resources. Only one . operator ~me forward 
to conven his non-scheduled operations into. sch'l::duled operations on the 
basis of tbe enabling amendment to the Act made in 1962. Even that ap-
plioation 'was not found acceptable to Government. . Since private operators 
are not able to coniply fully with the requirements of safety and passenger 
comforts etc.. they have not been encouraged to undertake scbed~led 
operations. ' 

l~ the I.A.C. i!; in a position to equip itself with a ~uj.table type of air~ 
craft for profitable operation on such small routes, a review , as :iuggc',ted 
by the Committee. will be undertaken. 
{Ministry of Tourism & Civil Aviation O.M. No. 4-AC(5) /66. dated 20th 

March, 1969]. 

Recom.menclation (S. No.8) 
It would be seen that the progress made in opening new stations has 

been far from satisfactory .. In fact more stations have been closed than 
opened, while it wus expected th~t the Corporation would bring more stations 
within its network. The Committee hope that expansion of routc~ wiJI be 
undertaken early and efforts made to connect new stations which have a 
potential for traffic growth and profitable operation of services. 

. (Paragraph 50). 

Reply 0( GovenaeDt ' 
Noted. 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC(5)/66. dated 20th 
March, 1969] 

ReCOIIUIIendaCion (S. No.9) 
The Committee regret to note that although the need for replacement of 

Dakotas was felt several years back, the progress made in their replacement 
has been very slow. The Corporation acquired 10 Friendship aire'raft durlni! 
the year 1961-62 and 1962-63. Thereafter the Corporation went in for 
the Car:m:-I\cs for its trunk routes and waited for the availability of the 
A VRO for deploying on the regional routes. The number of AVRO air-
craft. to be made avail~ble. to t~e <;ol'JX!ration ~as inadequat~ to meet its 
requirements. The delay 10 tb\:i mwulfadurc of A VRO shbuld also have 
been anticipated by the'Corporation in 1963. The Corporation should have 
COfttillued gradual addition to its fleet, preferably by Friendship which was 
alreadvon its ~rviceS. and which it intends 10 continue to dcr10y instead of 
incurring heavy losses year by year through the use of Dakotas. 

(Paragraph 59). 
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R'M"Enhb (S. No. 10) 

Reference has been made in para 5S of the report to the enormous losses 
ineurred in the Dakota operations. In 1964-65 this Joss amounted to 
RI. 171).92 lakhs. An improvemeat in th.c financial results of the Corpora-
tion is thias dependent primarily ~ the availability of tbe A VRO aircraft. 
1be Ministry of Defence should take all possible steps to increase the rate 
of production of this aircraft. However. if the production programme of 
A VROS is being much delayed, the Corporation should make additions to its 
fleet by further purcbasing anyone type of the aircraft already in its service 
10 as to replace some of the Dakota,s. (Paragraph 61). 

Reply of Govenuaent 

The Corporation and Government have been fully alive to the need for 
replacement of the Dakotas in the fleet of the Corporation. But keeping in 
view the difficult foreign exchange position and the limited resources avail-
able at the disposal of Government much progress could not be made in 
the replacement of Dakotas. Government had also to keep in view the 
need to develop an aircraft industry in the country. After taking all the 
factors into account it was decided that the Corporation should go in for 
AVRO-748 aircraft manufactured by the H.A.L. at Kanpur. The need for 
expcditiou'l delivery of the A VROS is fully appreciated by thc Ministry of 
Defence and the Hindustan Aeronautics Limited. 

Seven of the fourteen . Avros ordered by the Corporation have already 
been received, two arc expected before end of March. 1969 and the remain-
ing 'h'o by the cnd of March, 1970. Pending the acquisition of AVROS the 
Corporation has purchased 3 more Friendships and 2 Combi Planes (freigh-
ter and passenger version of Fokker). (I 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC(S)/66 
dated 20th March. 1969]. 

Recommendation (S. No. 13) 

According to the present plans. the Corporation will continue to operate 
six types of aircraft. The introduction of A VRO for regional routes and a 
turboprop for short sectors and feeder routes seems to be necessary. The 
Committee would however, like it to be examined whether the introduction 
of Bocings and a second generation jet will actually lead to ~d, effi-
ciency. ,,00 economy and compensate for the added costs which would 
result in maintenance and operation of two more types of aircraft and that 
too with a smaU fleet of each type. The Committee are of the view that 
it is not n\.'(."Cssary according to the route pattern and limited fleet of the 
C.orporation to employ six types of aircraft in its service. These shoukl be 
reduced to the minimum. (Paragraph 71): 

• At the time of factual _~ the MiDIstry of Tourism and CivD Aviation 
pvc the foIlCM'iq fonheT informatioa:-

One more H.S. 748 aircraft was de»vered on the 19th March. 1969 aDd tbe 
remaining silt are CX!-*ted to be received by the Corporation befcr.e March. 1970. 

[Ministry of Tourism A Civil Aviation O.M. No. 4-CA(S)l66-Pt., 
dated 17th Apnl. 1969) 



5 

Reply of Govennaeat 
We agree that the Corporation should have the minimum number of 

types of aircraft and this will be kept in view in planning the purchase of 
aircraft for the Indian Airlines in future. 

[Ministry of Tourism & Civil Avi~tion O.M. No. 4-AC(5)J.66 
dated 20th March, 1969]. 

Recommendation (S. No. 15) 
Recently there have been two accidents one on 7th February 1966 near 

Banihal Pass in which Friendship aircraft was lo~t with 33 passengers and 
a crew of 4, the other on 15th February, 1966 in which a Caravelle was 
completely burnt at the runway at Palam Airport. In this case all the pas-
sengers aod crew were evacuated, but one passenger su~mbed to injuries 
later in hospital. It is probable that adequate steps are not being taken to 
maintain the necessary safety standards or the crew is becoming complacent. 
If proper arrangements are made for overhaul and repairs, flight checks, com- . 
munication of aeronautical information, weather reports, exchange of in-
fotmation on snags, malfunctioning, etc., it should be possible to eliminate 
aceidents. The Management of the Corporation as also the Government 
should pay particular attention to those aspects and ensure highest standards 
of passenger safety, airworthiness of the aircraft and operational efficiency 
of the staff on the ground as also of the aircrew. (Paragraph 79). 

Reply of Government 
Based on the recommendations contained in the Repon submitted by 

the Court set up by Government to enquire into the accidents to the Fokkcr 
Friendship aircraft over the Banihal Pass and the Caravelle aircraft at 
Palam, the I.A.C. and the D.G.C.A. have been asked to implement the 
variou!> recommendations. as expcditiou~ly as possible, to ensure hIghest 
standard!. of passenger safety, etc. Copi~s of the Committee's recommen-
dation and Government's de~ision thereon have been placed in the Parlia-
ment Library. 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC(5)/66 
dated 20th March, 1969]. 

Recommendation (S. No. 17) 
At present Air Inuia do!!s not normally carry fare paying passengers or 

domestic cargo on their services within India. The result is that its spare 
capacity to the extent of 50% goes unutilised. With a view to utilisation 
of this capacity, as aJ~o for the convenience of the travelling public, the 
Ccmmittee have, in their report on the working of Air India, recommended 
that an arrangement .,houJd be made wberi':by passengers unable to get seats 
on lAC's services arc as a matter of course dIverted to Air India's Boeing. 
It is a1so envisaged that lAC would get 50 per cent share of the revenue 
from the traffic so diverted to Air India. This arrangement which will be 
beneficial to the travelling public and the two Air Corporations should be 
reached immediately, failing which Government might examine the question 
of issuing a directive. (Paragraph 89). 

Reply of Govermneat 
The matter has been examined in consultation with the two Air Cor-

porations and a directive has been issued to them under sub-section (2) of 
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section 34 of the Air Corpo(,tioPs Act, 1953, for u. tilisation of the spare 
capacity of Air India on their Delhi-Bomh'ay, Bombay-Calcutta and B0m-
bay-Madras· sectors for carriage of dOrne!ltic passengers. A copy of the 
directive isorned in this regud is at (Appendix I). 

"'[Ministry of Tourism & Civil Aviation O.M. No. 4-AC(S)/66 
dated 20th March, 1969]. 

~(S.No.18) 

The Committee regret to note that there has been decline in the cargo 
traffic from year to year. If the ~argo traffic in the eastern r~gion is ex-
cluded, the balance of cargo carried in the rest. of the country weuld be 
m~agr\!. It seems that in the past whenever additional capacity was plan-
ned (,n the trunk roules and tbe regional routes, no Conscious effort was 
made for developing cargo traffic in the country Or to acquire the right type 
of aircraft for the purpose. The Corporation also does not want to pub-
licise the advantages oC transport of cargo by air and to create a market 
(or it. With the pre:..:nt approach of the Corporatkln of shunning or only 
waitinB. for business to come. it is not surprising that this important source 
of traffic revenue has remained neglected and declined and the available 
capacity has also remained unutilised to some extent. The Committee 
expect thm in tbe Fourth Five Year Plan period there would be a planned 
growth of passenger, mail and cargo traffic and it would also !>..!possible 
to introdwt pure cargo scrvic~ covering the country. (Paragraph 96). 

Reply of GOverDlDcnt 
Notl:d. 

[Ministry of Tourism & Civil Aviation O.M. 'S'o. 4-AC(S)/66 
dated 29th M~lrch, 1969 J 

RecomJaendation (S. No. 21, 
The Committee feel that while the holding of certain number of priority 

'l~al' is m,'Cessary in the interest of Government business. they consider that 
the Corporation should Dot also be unduly handicapj)\:d by holding over of 
too many seats. They would. therefore. suggest a rc\'icw of Priority Seats 
from time to time with a view to reduce tbem to the minimum and also 
aduncc the time for the release of the unrequired scats. (Paragraph 113). 

Reply of Governmellt , 
The Committee"s views have been noted and a review of Pri0rity Seats 

and the minimum time for tbeir rclcll3C will be llndcrtatcn from tinx: to 
time. At pre!ICnt. the number of Priority Scats held by tbe State Govern-
ments or the DGCA is so small that any reduction in this quota may not 
be possible. . 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC(5)/66 
dated 20th March, 1969]. 

·Rero"me ••• lioa (S. Ne. 21) 
The \"ariou~measures proposed for setting the reservation organisation 

on a systematic footing are in the right d~on. The system of ~ 
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allocation of seats should also be improved to ensure the optimum utilisa-
tion of the available seats. Besides efforts are needed on the part of the 
Corporation to raise its image in the eyes of the travelling public by cour-
teous handling of the passengers at the Reservation Counters, etc. (Para-
i!raph 116). 

Reply of Govenunent 
The Corporation expects that with the extension of its Teleprinter Cir-

cuits. the communication facilities would improve, thereby enabling the 
timdy release of !>~ats by one station to another. 

The .need for courteous handling of passengers has been emphusised by 
the Corporation on all the staff and suitable notice is taken of any lapses in 
this regard. 

[Ministry of Tourism & Civil Aviation O;M. No. 4-AC(5)/66 
dated 20th March, 1969]. 

Recoaunendation (S. No. 25) 

The Committee arc not convinced that there is a case for opening of 
lACs offices abroad at stations where it is not operating its ,services. Air 
India offices abroad as also t}lose of the Tourist Department of the Govern-
lnent of India should norma1ly be able to look after its int.:rest abroad. 
What is needed is that there should be a greater liaison with the Air-India's 
and Indian Touri;;l Offices which can be kept by supplying them up-to-date 
information and schedules ofscrvices. (Paragraph 130). 

Reply ~ Go\'el'llment 
Tho obsel'vation~ of the Committee have been noted. The intention was 

not to open offices but to station representatives to represent Indian Airlines. 
[Ministry of Tourism" Civil AviationO.M. No. 4-AC(5)j66 

dated 20th March, 1969]. 

Recommendation (S. No. 26) 

It is surprising that the facilities supposed to be available to passengers 
for missed connections are almost unknown to the travelling public. Ade-
quate publicity should be given to this and lodging and other necessary 
facUities provided to all passenger.; entitled to them. Boarding and lodging 
facilities to throud\ passengers who are forced to break journey in the 
absence of a connection flight might be provided. (Paragraph 132) 

Reply of Government 

Noted. 
{Ministry of Tourism & Civil Aviation O.M. No. 4-AC(5)j66 

dated 20th March, 1969] 

RecoIOllleD4l'Uion (S. No. 27) 
In their report on Air-India, the Committee have dealt with the question 

of contracts t!iven to caterers at the International Airports in India. As 
regards service in the aircraft, there it; a genuine 'I!l'ound for complaint 



regarding quality of food. The Corporation should improve its catering 
department and also strive to get satisfactory service from the caterers 
appointed by the OOCA and if necessary by making alternative arrange-
ments for supply of good quality food. (Paragraph 133) 

RepJy of Government 
Noted. 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC(5)/66 
dated 20th March, 1969] 

RecommendAtion (S. No. 28) 

The various public complaints and deficiencies in organisation some of 
which have been mentioned in paras 134-135 of the report, should be 
tlxamined and improvements effected. It is the ~eneral view and also the 
experience of the Members of the Committee that complaints are not attend-
ed to promptly. The hall mark of eflicicncy of the public utility undertaking 
lies in its readiness to learn from mistakes and drawbacks and to act prompt-
lyon complaints received. The institution of complaints cells for checking 
up and processing the follow up action is a step in the right direction. These 
cells should be under the charge of responsible and energetic officials who 
can initiate quick remedial action in rejWd to complaints. A complamt 
book should be kept in each aircraft. The customer's satisfaction and con-
venience should invariablv motivate all activitie<; of the Corporation. 
(Paragruph 137) . 

Reply of Government 

Government a~rec with the recommendations of the Committee. 
[Ministrv of Tourism & Civil Aviation O.M. No. 4-AC(5) /66 

dated 20th March, 1969J 

RecolllJllelKbtion (S. No. 30) 
Judging from the rate at which there has been an increase in the mao-

hours spent on overhaul of engines. cost of repairs and maintenance and 
also the delays in flights due to mechanic.al troubles, it seems that all these 
aspects require immediate attention of the Corporation. The Committee 
hope that the reorganisation proposed by the Corporation will improve·. the 
Mtuation. (Paragraph 147) 

Reply of Government 
The rt'organisation scheme proposed by the Corporation was examined 

in this Ministry. The Corporation has been asked to make some modifi-
c~ltions therdn which <Ire under consideration of the Corporation. 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC(5)/66 
dated 20th March. 19691 

RecommendltiOn (S. No. ]31 
The Committee note that even aftu the value of rotables and Caravelles 

consumable stores are excluded the total value of stock holding of CODSum-
abies as (It the cnd of 1964-65 amounk'<i to three years' consumption. The 
Corporation has 'Stated that the maximum level of stock holding of imported 
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stores and spares is 18 months. In the case of stores available from indi-
genous sources. the maximum level is 6 months. Accordin.g to this the hold-
ing of consumable spares equivalent to three years' consumption is high. 
Efforts should be made to bring down the level of inventory. (Paragraph 
157) 

Rep., o( Government 

The Corporation has admitted that its holding of consumable spares is 
high. : But this is due to the fact that in the casc of Dakota aircraft, it 
inherited a number of items that have not moved or are very slow moving. 
In the case of Viscounts, the initial stock of spares were ordered on the 
basis of the manufacturers' recommendations, as to that time it had no 
experience of turbo-prop aircraft. Profiting by the experience in the case 
of the Viscount aircraft, Indian Airlines were able to make a more realistic 
assessment of the initial purchase of spares in the case of Fokkers. A 
detailed study of the stores holdings has been initiated with a view to 
assessing items and quantities that could be declared as surplus and dis-
posed of. 

[Ministry of Tourism" Civil Aviation O.M. No. 4-AC(5)/66 
dated 20th March, 1969] 

Reconunendation (S. No. 34) 

It is seen from the above that the accumulation of stores has been 
because of the delay in conducting surveys of usable and unusable stores. 
Such accumulations should be avoided and a proper procedure laid down 
whereby the value of stores is determined every ycoclr. (Paragraph 159). 

Reply of Government 

1he Corporation has prescribed a procedure for inspection and write 
off of unserviceable ratables. It is only in the case of the Dakota aircraft 
that it has some quantities of unserviceable rotables. Thr5 has arisen on 
account of the progressive reduction in the Dakota fieet. With the reduc-
tion in the fieet . .the requirements of overhauled ratal1les went down prog-
ressively and over the years the stocks of time expired rotables naturally 
increased. At the instance of Audit a revierw was undertaken and the review 
disclosed that the unserviceable rotables amounted to approx. Rs. 5.00 lakhs 
as against Rs. 12 lakhs estimated by Aud!t. 

[Ministry of Tourr.~m & civil Aviation O. M. No. 4-AC(5)/66 dated 20th 
March, 1969] 

Recommendation' (S. No. 35) 

The detailed list of non-exIstent Items, which has been su~~IiOO to the 
Committee, shows that quite a number of lOOse items need not be charged 
to revenue expenditure in as much as they could appropriately be regarded 
as capital 33sets. The items in question should be properly classified as 
between capital and revenue expenditure and adjustments carried out in 
the accounts. (Paragraph 163). 
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Reply 01 Go"... 51 

'The Corporation has explained that it is possible that the description 
of SOJDe"of the articles in the list suppJied has given an impression that a 
few Qf tlte items could be regarded as capi~ assets. However, it has satis-
fied itself that all the items listed arc of a temporary nature and in ]ine 
with the general polk.-y followed by the Corporation cannot be regarded as 
capital assets. Necessary adjustments in the accounts have been carried out. 

(Ministry or Tourislll. & Civil Aviation O.M. No. 4-AC(5)/66. dated 
2O(h ~arch, 1969] 

Reauameadation (S. No. 36) 

It appears tbat the reconciliation of this class of assets was done only 
in the case of Calcutta Area. It is probable that in other areas also the·value 
of several non-existent structures bas ococn included in the accounts. Recon-
ciliation of such items in other Areas should be done forthwith, if not done 
already. (Para 164). 

Reply of Go,. ....... 
The Corporation has reported that complete verification of all the 

assets of the Corporation is in progress and any elTors noticed will be 
corrected forthwith. 

IMinistry of Tourism· & Civil Aviution O.M. No. 4-AC( 5) /66, dated 
20th March, 1969] 

ReconaaIeDdation (S.No. 39) 

The Audit comments on the physical verification of stores and other 
assets of the Corporation reftect a very unsatisfactory state of affairs in 
its Stores Department. Physical v~rification of Stores in an undertaking by 
scheduled dates is an imperative necessity. It beComes difficult to make 
adjustments and fix responsibility when discrepancies come to light after 
a belated verification. Such inordinate delays in the physical verification of 
'Stores do not bring credit to the management. (Para 177). 

Reply 01 Gove...,....t 

The work relating to physical verification can be divided into two cate-
gOries. ~.;:;. verification of consumable stores and spares and verification of 
block assets. In regard to consumable stores and spares it may be stated 
that the biennial report on stores verification and reconciliation as on 31-3-64 
was placed before the Board at ito; meeting held on 17th December, 1965 
and the adjustments suggested had received their approval. Necessary adjust-
ments are lliog Cltrricd out in the book~1 ~'PD bays. h9Wcnr, ~n taken 
to ensure that physical verification and reconciliation of all the assets of the 
Corporation is completed with the least possible delay and a report thereon 
is submitted to the Comptroller & Auditor General of India. 

A report. on stores verification and Reconciliation and partial report on 
ACIIOunts verification as OD 31st March, 1966 was submitted to the Board 
of the Corporation at its meeting held on 30-9-1967. 
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A c::omplote report OR Assets verification as on 31st March, 1966 is 
being submitted to the Board. The work relating to verification of assets 
an4 stores as on 31st Maxcl1, 1968 is also in progress.* 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC(S)/66, dated 
20th March, 1969) 

R~ (S. No. 40) 
The Committee are DDt convinced that the interests of either the 

Oovernment or the Chrporation can be best served by the Secretary of a 
Ministry being the Olairman of a Corporation. The Estimates Committee 
have pointed out the defects in 'Such aD arrangement, and there should not 
normally be an exception to the general rule. However hard a person works 
objectively and balances the two interests, wbeD. interests CODfiict, it is not 
possible to take a detached view. In fact in the fonnulation of a decision 
within the Ministry the officials of the Ministry are likely to assume 
that the views of the Corporation have the approval of the senior-
most executive of the Ministry and as such their views, are likely to be 
biased. Another drawback in such an arrangement is that the presence of 
a senior-most officer of the Ministry in the Board hampers the autonomous 
functioning of the Corporation and does not provide sufficient incentive to 
its chief executive to take indepea.dcs1t decisions, howsoever he may try to 
do so. The Committee also do not agree with the plea· that proper co-ordi-
nation between the D.G.C.A. and the Air Corporations can be maintained 
only by having the Secretary of the Ministry as the Chairman of the Cor-
poration. These are in fact matters which should be settled at DepartmeDtal 
levels. The present arrangement of having the Secretary of the Ministry as 
the Chairman of the Corporation is not satisfactory and should be ended. 

(Para 183). 

Reply of GoverDlDellt 

In the light of the observations of the Committee the arrangement of 
having Secretary as Chairman of Indian Airlines was discontinued with 
effect from the 2nd December, 1966. The Ministry is now represented on 
the Boards of the Corporations by the Joint Secretary. 

(Ministry of Tourism & Civil Aviation O.M. No. 4-AC(S)/66, dated 
20th March, 1969] 

ReeoImneDdatioD (S. No. 41) 
The Estimates CoDllDittee have, in paras 4S and 46 of their S2nd Report 

(Third Lok Sabha), observed that frequent changes of the incumbents of 

• At the time of factual verification, tho Mblistry of Tourism and CivD Aviation 
gave the f~owing further information:-

Reports on Physical verification and RecODCiliation of Assets au4 Srores as OD 
31st March. 1966 were submitted to the Board of the Corporatioll and after their 
approval. copies were forwarded to tlte ~ptroller & Auditor G~nhAI (Jf IMiA. 
The variatious noticed have since been adjusted. 

'The work relating to the varific4tion of Assets and Stores as on 31st Mardi. 1968. 
has been CCIIDPlcted and its recon<:iliation with tho books of accounts is now 10 
progress. 

[Ministry of Tourism " Civil Aviation O.M. No" 4-CA(5)/~Pt., 
dated 17th APril. 19691-

L2 LSSI69 
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posta of Cbairmea and ManagiD$ Directors are DOt desirable in as much as 
this Tesults in a waste· of expel'iebCe and intimate knowledge ac:quire4 ,by 
tho individual. That Committee had recommeDded that the incumbents of 
thac posts should be selected carefully and appointed for a minimum ,1l!mD, 
say S years, 90 as to enabl~ them to fully implement the plans and pr0g-
rammes entrusted to them and to contribute to the efficient and economic 
work;',g of the enterprise concerned. At die same time, the tenure of 
these pOsts should be linked up with the ~onnance of the individuals 
concerned so that it should always be possible to remove unsuccessful or 
incfticiellt persons before the expiry of their tenn.. In selectingChailman 
or Ocnend Manager of the Corporation these recommendations should be 
borne in mind. (Para 187). 

Reply of {;eIrenameat 
The rcconunatdaUonS of the Committee have been noted for eomp-

lue'fdn future. . ' , . 
{Ministry ,of Tourism & Civil Aviation O.M .. No. 4-AC(S)/66, dated 

20th Mar<:h, 1969] 

'~(S.No."Z) 

There'is a case for a; separate Area for the Southern rClion. This would 
-eD$ure gteater CCH>rdinition. control and gentnl s~ision over the 
~ittcs 'Of the stations"m that ~ion. The Committee, however. expect 
that Ute c:oosequent increase in overheads and other e:A:penditure .would 
be adequatelY compensated by increa-se in business and efficiency of the 
Cotpotation. (Para 192). 

Reply of Govenuneat 

A separate Area for Madras c:ame into being from the 1st August 1966. 
IMinistry of Tourism It Civil Aviation O.tt(. No. 4-AC(S)/66, dated 

20th March, 1969] , .-..Dtioa (S. No. 43) 
Absenteeism to the extent of 15 per ceOt or 23 per cent in the Engi-

neering and Traffic Departments respectively is abnormal. Such absenteeism 
not only result in excessive overtime payments bot also affects the efficiency 
and smooth functioning of the concerned departments. All aspects of 
absenteeism should be studied to "volve a proper procedure for grant of 
leave to staff and create 'COnditionS in which ab8ellteeism can be Jcept with-
in Jimib. 

AI.reprds overtime'paymentS, the Committee see no reason why jn the 
Engineering Department the overtime payments should have increased by 
lOOper CCGt iD 1964-65 as compared to 1963-64. This indicates the extent 
of ioeftk:imcy iD this Departnlent' to which a M'erence has also been' made 
in para 143 of this R.eport. This also reflects on the management., 'The 
Committee are inclined to believe tbat in other Department~ also there is 
~ f6t ~* lWertime paymeftts. 'I1\ey ~ that thk matter should 
be reviewed and overtime payments reduced substantially. In this con-
nection, as one of the steps to re4uce such expenditure, the Committee 
would suggest that sanction of overtime payments should be given by 
offioen whO are themselves not entitled to it. (Paras 199 & 2(0). 



ReplyO(Ge~ 

The observations.of the Committee have been noted. It may, however, 
be pointed olit that even now. the. sQlction .for ~rkpJg overtime is given 
to officers who are: themselves not entitled to it. ' 

.£Ministry of Tourism & Civil Aviation O.M. No. 4-AC(5)/66, dated 
20th March, 1969] 

:: R~dUDeIldadon (S. No. 44) 

The increaso in ~taft ·from year to year has been attributed to: thl! 
increase in business and work-load of the Corporation. While th~ is 
understandable every increase in business should. not necessarily be followed 
by an increase in staff. In any large organisation there is ample 'Scope for 
simplifying procedure, introducing labour-saving devices, etc., so that the 
s~ render~ surpl~ the!C~y could be div~rted to cope with the work 
created by mcrease Ih activities. The Comlntttee find that the public· ,'SeCtor 
projects are over-staffed. It is expected that the Corporation will on its part 
try to allay these impressions by keeping its staff strength at the minimum 
level. 

An over-all review of staff requirements should be made periodically to 
ensure that the disposition of the staff at various places actually conforms 
an the increase or decrease in the work-load necessitated from time to time. 

(Paras 204 & 205). 

Reply of Government 

During the period from 1955-56 to 1964-65 the number of employees 
increased from 9,324 to 11,039, an increase of 29%. During the same 
period, the number of passengers carried increased from 5 lakhs to 12.35 
lakhs (an increase of 147% >. available tonne-kilometres produced increas-
ed from 84.346 million to 156.970 million (an increase of 87% ) and 
-operating revenue increased from Rs. 8.09 crores to Rs. 22.80 crores (an 
increase of 181 % ). Productivity per employee as measured in terms of 
available tonne-kilometres increased from 9,046 to 14,219 (an increase of 
57%). It will thus be seen that the increase in staff has been conservative 
-considering the increase in work-load. Periodical review of staff require-
ments is done and only the minimum additional statT necessary is sanctioned 
where the need for an increase is very clearly established. 
{Ministry of Tourism & Civil Aviation O.M. No. 4-AC(5) /66, dated 

20th March, 1969] 

Recommendation (S. No. 49) 
A steady increase in profits which bas been noticed during the last three 

years augurs well for the future of the Corporation. 

In 1965-66 the Corporation had budgeted for a profit of Rs.·l.47 cr011:s, 
·wbich, on an ~u1ty capital or Rs. 10.97 M~reg, would have worked to 
13.4 per cent. However, in view of the disruption of services during the 
period of the emergency and a rise in wages of the Pilots tbe Corporation 
is likely to end 1965.66 on a marginal profit only. (paras 226 & 227) 
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Reply of Goter..at 
1be financial year 1965-66 ended with a profit of as. 32.33 lakhs as 

against the estimated profit of RI. 1.47 CI01IL 
[Ministry of Tourism & Civil Aviation O.M. No. 4-AC(S)/66, dated 

20th March,. 1967] 

ReeoIameDdatioa (5. No. SO) 
The Committee note·the explanatioD& given in reprd to the decline in 

the percentage of current assets to current liabilities from year to year. 
Tbej would, however, desire that the matter should be kept under constant 
review. (Para 232) 

Reply of Govenunent 
Noted. 

[MiaIItry of Tourism & Civil Aviation O.M. No. 4-AC(5)/66, dated 
20th March, 1969) 



CllAPl'ER m " 
RECOMMENDATIONS WHICH TIlE COMMI'ITEE 00 NOT DESIRE 

TO PURSUE IN VIEW OF GOVERNMENT'S REPLY 

RecolllDlelldation (S. No.1) 
Civil Aviation being a Central subject, it is the responsibility of the 

Central Government and the Corporation to develop aviation in the country. 
The losses on some of the subsidised routes are due to the fact that the 
number as well as the type of aircraft required for profitable operation of 
the routes are not available with the Corporation. If a roure does flot pay 
because the Corporation caMot put the right type of aircraft or provide 
convenient timings, the Corporation would not be justified in claiming sub-
sidy from the State Governments. However, if a route is not remunerative 
because of poor traffic and the State Government still wants to develop the 
route for its own purpose, the Corporation should be entitled to a subsidy 
from the State Government. The Corporation should also so equip itself 
as to be able to provide the aircraft suitable to the demand of a State. 

(para 15) 

Reply of Government 
The Committee have assumed that the Corporation has unlimited choice 

in regard to the type of aircraft required for operation of a particular ser-
vice. The Corporation is not a free agent in the matter of equipping itself 
with the most modem and economic aircraft. Its requirements have to be 
viewed in the context of the need for standardisation and of aircraft, diffi-
.cult foreign exchange position and the resources availa.ble. Multiplicity of 
aircraft to suit individual routes is not a commercial proposition. The 
Committee are also aware of the slow progress, despite constant efforts in 
the replacement of Dakotas, the operation of which has been uneconomic. 
The question of subsidy arises only on routes which are introduced primarily 
to meet the wishes of the State Governments or of the Department of 
Tourism. In the case of the former. subsidy is naturally to be given by the 
State Government concerned, while in the case of the latter it is given from 
the Ovil Aviation Development Fund. Indian Airlines is deeply interested 
in making every service economically as sound as possible. These efforts are 
in no way slackened in the case of routes subsidised by State Governments 
and, 'Subject to availability of aircraft, the Airlines put the most economical 
aircraft on such routes. In fact. the State Governments withdrew the sub-
sidy in a number of cases where the Corporation introduced improved 
type of aircraft even though the service continued to be unremunerative. 

State Governments are not required to pay subsidy on routes which are 
of regional importance or the development of which is accepted by the 
Indian Airlines. The directive principle of the Air Corporations Act i~ 
that the Corporation would be run on commercial lines, which precludes it 
from undertaking operations which do not have a potential of sound com-
mercial results. 

IMWstry of Tourism & Civil Aviation O.M. No. 4-AC(5)/66, dated 
20th March, 1969) 

IS 
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ltaoMo ......... (S. No.2) 

The loss on the operation. of Cal~rt Blair service should not be 
taken for &raoted. The Aodaman and Nicobar islands are in a devel~g 
stage aDd it is reasonable to expect air traffic to grow every year.'11iere-
fore, the reasons for the decJine in traffic in 1963-64' over the previous year 
should be investigated. Steps ~ould be taken to better the performance 
on this route and make it economical as the demand grows. The possibility 
'of operatiag. a direct service from Calcutta to Port Blair should also be 
examined. (Para 19)' 

Reply of Government 
TIle Corporation has not taken for granted that the operations on 

Calcutta-Port Blair service will always run into losses. but as long as this 
route was operated with a Dakota involving an uaremunerative technical 
landing for refueniDg at Rangoon, there was no pon~ of operating 
this route on a self-financing basis. They had operated a direct service to 
Port Blair with a Skymaster aircraft but even that did not improve the 
economic viability of these operations. TIlili is evident from the following 
!\gores:- ' 

Cost per Revenue 
Round per 
Trip Round 

Trip _._--'. __ ._._---,--
. Rs. Rs. 

Jan. 1961 to May 1961 - 10,376 2.486 

()(;t. 1961 to Apr. 1962 .. 11.107 4,147 

Nov. 196110 May 1963 .. 12.110 ·4,822 

Nov. 1963 to Aprl 1964 ... -. 14,264 4,947 

Nov. 65 to May, 66 16.117 I 
(Upto April. 66-OC..J operation) 

29,607 J 6,402 
(May. 66-OC-4 operation) ... 
Oct. 65 to June 67 29,455 11.8'" ----.----.. --

Although the revenue per round trip had improved. the gap between 
costs and revenue had v.idened further. 

In para 17 the Committee have referred to the drop in passengers in 
1964-65 compared to 1963-64. This is mainly due to the fact that in 
t 963-64 the service was operated for seven months whereas in 1964-65 it 
was operated for 6 months only. 

The service is now being operated with a Viscount aircraft, with a tech-
nical halt at Rangoon. -

[M'mistry of Tourism & Civil Aviation O.M. No. 4-AC(S)/66, dated 
20th March, 1969) 
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.................. (S. No.3) 
The Committee consider that all the principles governing the ~yment 

of subvention from the Civil Aviation Development Fund sbould be clearly 
defin~d so that they leave no room for ambiguity. Basically the Corpora-
tion's route pattern and fare structure should be so adjusted as to enable 
it to make profits even if excise duty on fuel is heavy. Presently the Corpo-
ration is losing heavily on its Dakota operations. It follows that as and 
when the Dakotas are replaced by new types of aircraft, the Corporation 
should be able to operate most of its other services in a self-finanCing way 
and thus obviate the necessity of subventions. The Committee wOUld not 
like a large number of routes to be subsidised as it gives an impression 
that the Corporation is leaning heavily an subsidies. Subsidies also curb 
initiative. They blur the financial results indicated in the Balance Sheet 
and Annual Accounts. Therefore, the Corporation should aim at develop-
in~ routes without resorting to subvention. The Government should exa-
mme as to how the private operators with their limited resources make good 
profit' on their Dakota operations whereas a nationalised Corporation like 
the I.A.C. cannot. (Para 28) 

Reply of GovenuneDt 
A copy of the Resolution creating the CAD Fund is enclosed, together 

with copy of this Ministry's letter No. 6-CA(13)/63, dated the Hth Sep-
tember, 1964 enunciating the principles which govern the grant of subven-
tion from the CAD Fund. (Appendices II, III & IV) 

2. A comparison with private operators who operate only on a non-
schedule basis is apt to be misleading. They generally operate when they 
are assured of a profitable load and provide practically no passenger ameni-
ties. Moreover they are not confined to any pre-deternuned schedule or 
sectQr, but can switch their operations from one sector to another according 
to !lvailability of profitable load, I.A.C. which has to operate to a fixed 
schedule does not have the ·benefit of the flexibility. Further their opera-
tions are also not subject to various limitations to which lAC is subjected. 
Their wage costs are also lower than lAC. 

~. The recommenda~on that basically the Corporation's route pattern 
and fare structure should be such that the Corporation makes a profit and 
develops new routes without having to resort to subsidy or subvention is 
un-cxceptionable, purely as a commercial proposition. But the Corporation 
had inherited a number of uneconomic routes, withdrawal from which was 
not a practical proposition. Moreover at any time there will be certain 
adminisrtative, political and other considerations necessitating the operation 
of uneconomic services. Services to tourist centres is a case ~ poil;tt. 
Again in Eastern India, air conneCtions are necessary because of tbe i,n-
adequacy of other modes of transport. Any increase in the fare structure 
on these routes would defeat the very purpose for which air transport is 
provided. While the Corporation has been operating most of the services 
on its own, despite losses, it will blur tbe financial picture of the working 
of the Corporation completely if it is asked to operate services, without 
payment of subsidy. which cannot be justified on commercial considerations. 
Payment of subsidy to airlines is resorted to even in, advanced COUDtries. 
'f!te Corporation cannot be said to be leaning heavily' on subsidies. Subsi-
d~' accounted for lesstban' 1.6% of its revenue during 1964-65, 3.6% in 
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1965-66, and 2.9% in 1966-67, the increase being due largely to the sub-
ventioD payable for tbe c:iraPtoUi ftying over a number of routes particularly 
to and from Assam during aOO after the Indo-Pakistan c:on1Iict 

4. Subsidies given to the lAC from the CAD Fund are teviewed periodi-
cally and even initially subsidy is not granted as a matter of course. The 
financial picture of a route which qualifies for subsidy is examined very 
dGJeIy. 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC(S)/66, dated 
20th March 1969) . 

The Committee regret ttl note that the Night Air Mail Services operated 
at a heavy loss of Rs. 30.26 lakhs in 1964·65. Apart from Dakotas, 
ViscouDts and Skymasters were also employed on the Night Airmail Service. 
The load factor achieved was 61.5 per cent, 70.09 per cent and 66.9 per 
cent respectively during the last three years. The Committee are not fully 
convtnced that the losses were inevitable. 

There have been complaints of lack of cooperation between the Corpo-
ration and the postal authorities. MaUs have not been accepted on the 
plea of receipt at the last minute. H these complaints are true, it is not 
s~siDg that the load factor on the Night Air MaD Services has not been 
hiF' A proper liaison should be maintained with the Postal authorities 
WIth a view to operate these services with a higher load factor and bring 
in more revenue. When the present Night Air Mail Services start showing 
profits, the question of extending them to other cities should be examined 
In coD'SUltation with the Postal Department. (Paras 32-33) 

Reply of Governmeat 

The Night Air Mail Services have continued to be operated at a loss in 
the su~uent years also. For one thing. the Indian Airlines do not have 
suitable &U'Cl'aft to operate the Night Air Mail Services and secondly the 
mail rates could be increased by 15% only in the year 1967. Despite this 
increase, the Services have continued tQ run at a loss. The P&T Depart-
ment were ~uested that they should meet the entire liability on the opera-
tion of the NJght Air Mail Services. They were, however, not agreeable 
to this arrangement. The Corporation have plans to operate the NAMS 
with Fokkers and Avro 748. The economics of operation of the NAMS 
might improve after the introduction of Avro 748. 

There have been complaints that aU tbe mails offered on Night Air Mail 
Services have not been accepted on certain occasions. Such refusals are 
largely d~ to the mails offered exceeding the payload of the aircraft. The 
CorpOrati9A hlvo 3tattd that they had not received any complaints from the 
P " T Department that mails were not accepted on the plea of having been 
received at the last minute. Necessary liaison is maintained with the Postal 
authorities and there are Standiog Committees at each of the Areas in which 
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Postal authorities are represented and all matters connected with the trans-
mission of mails by the lAC are discussed periodically.· 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC(S)/66, dated 
20th March, 1969] 

---------------------------~-------
--~----..... ---..-

Recommendation (S. No.5) 

The Corporation should explore the possibility of operating its services 
to adjacent countries profitably by using an economic type of aircraft. 
arranging proper timing and frequency and resorting to greater sales p~ 
tion activities. The Government shoud also allow the Corporation on these 
routes the facilities that other international airlines enjoy. H the financial 
results do not improve even then the Corporation should discontinue these 
services unless otherwise directed by Government under Section 34 of the 
Air Corporations Act, 1953. (Para 38) 

Reply of GovernmeDt 

Losses in the operation of services to adjacent countries are not attri-
butable to the Corporation not using the right type of aircraft and although 
it would help if lAC could afford to employ better type of aircraft, Govt. 
are unable to give them the aircraft they need. 

There are c;!rtain limitations under which the Corporation has to func-
tion. In the fint place all the international operators who operate through 
India, touch Karachi and Delhi or Bombay or Calcutta resulting in excessive 
competition for the Indo-Pakistan traffic. They also offer greater facilities 
such as sale of bonded items free of duty which IA was, not in a position to 
offer during the period under review. Moreover, certain facilities are pro-
vided in Burma and Pakistan by the Governments of those countries in 
favour of their national carriers. There are also various factors inheJent in 
. the political systems of the two countries which prohibit their natioQals 
from travellin~ on a foreign airline. We are, however, imable to retaUate. 
'QIe CorporatIOn has since started sale of bonc;led items free of duty on the 
aircraft. I .. i l, : 

So far as the Delhi-Kabul service is concerned, the Corpor~tjQn is ope-
rating in pool with Aryana and the position in regard to the Delhi-~bul 
service has since improved. Similarly, the Corporation is operating their 
service to Kathmandu in pool with Royal-Nepal airlines and the results of 
these operations are also expected to show improvements. lA's services to 
Pakistan bave not been resumed as no agreement has been reached with 
Pakistan regarding the resumption of air services between tho two countries 
by their national carriers. 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AQS)/66, dated 
20th March 1969] , 

"'At the time of factual verification. the Ministry of Tourism and Civil Aviation 
PoVO the fo:Jowiog further information:-

The Corporation started operating NAMS wilh Follers andHS 748 aircraft from 
the middle of November, 1968. 

[Ministry of Tourism & Civil Aviation O.M. No. 4-CAtS)/66-Pt., 
dated 11th April. 1%9) 
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Ilecom=rndlltioe (8. No. 1l) 

The ())rporation began" its Friendship operations in 1961-62 and expects 
to continue to operate it in future as tbe basic aircraft for the regional 
routes. This aircraft is regarded as an economic and efficient one. There 
is no reason why its operations should have lately resulted in losses. As 
800D as the Corporation had become aware of the adverse results of its 
onerations it should have taken remedial steps instead of waiting to do so 
iii future. The Corporation should immediately take the necessary steps 
in this direction and so arrange the routes pattern of the Friendship as to 
make them remunerative. (Para 67) 

Reply of GoVCfJUDellt 

Government agree, that losses on the Foller Friendship operations should 
be reduced to the minimum. The Corporation bas, however, explained that 
F. 27 aircraft are operating regional routes where the build up of traffic 
bas been slower as compared to the build up of these routes. They are 
doubtful if the re,$ional routes as a whole would ever be remunerative 
because as the elUstin~ reJional routes become remunerative, the Corpora-
lion would be expandin~ roto other routes where tbe operations would not 
be remunerative. If thIS is not to be done, it would mean that tbere will 
be no development and expansion of Civil Aviation in India. The Corpora-
tion is of the view that the existing pattern of gains on the trunk routes 
and subsidizing the losses of regional routes is likely to ~tin1l'C at least in 
the foreseeable future. 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC(S)/66, dated 
20th March 1969J 

Recommendation (s. No. 14) 
From the figures given, in para 72 of the report the utilisation of the 

Friendship aircraft works out to 5 Irours 31 minutes per day in 1964-65 as 
agaiJlst 6 hours 18 minutes in 1963-64. Even allowing some margin for 
the low utilisation due to operation on some short sectors, the utilisation is 
low and should not have gone down to this extent. Reference has been 
made in para 6S of this Report about the losses incurred on Friendship 
operations. As this is a new type of aircraft and also capable of operating 
remuneratively, its utilisation ought to be higber. (para 74) 

Reply of Government 
The utilisation of F. 27 dropped from 2301 hours in 1963-64 to 2016 

hours in 1964-6.5 due to the fact that in the latter year, with a view to 
providing more capacity, Viscounts were operated on the Calcutta-Gauhati-
Iorhat-Mohanbari and the Bombay-Hyderabad-Bangalore routes on both of 
which F. 27 was operated during 1963-64. Although it was planned that 
some of the Dakota routes should be taken over by Friendships in 1964-65, 
in actual fact this could not be implemented for various reasons. In 
1966-67 the utilisation was about 2102 hours per annum." The utiijsa-
tKm of F. 27 aircraft was 2248 hours in 1967-68 and in 
1968-69 the utilisation has been planned at 2400 hours. 

{Ministry of Tourism &. Civil Aviation OM. No. 4-AC(S)/66, dated 
20th March 1969] 
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RecoDUMndatioa (s. No. 16) 

From what has been stated in paras 81-84 of the report the Corpora-
tion's load factor around 70 per cent over the last decade can be considered 
as very satisfactory. But this also indicates that along with the increase 
in load there has been a corresponding rise in the demand for seats which 
has considerably remained unsatisfied all these years. This was also ad-
mitted during evidence and is borne out by the ever long waiting lists in 
the Corporation's booking offices, which causes great inconvenience to 
numerous passengers who are unable to get seats or travel at short notice. 
As the Corporation has a monopoly of air services within the country, the 
management must constantly endeavour to meet the requirements of the 
trave11ing public to the maximum extent thro~ghout the year. (para 85) 

Reply of Government 

It is admitted that the Corporation has not been able to meet all the 
capacity requirements on certain routes. This inability arises largely on 
account of non-availability of adequate foreign exchange and limited resources 
for augmenting the fleet of the Corporation to the extent required. In any 
case, the Corporation has since acquired 7 Avros, 5 Follers (mcluding 2 
Combi Planes) and 3 Caravelles. Two more Avros are due to be delivered 
before 31-3-1969 and another 5 by 31-3-1970.* 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC(5)/66, dated 
20th March 1969] 

RecommendadoD (S. No. 19) 

The reasons advanced for the delays are unsatisfactory. Many of the 
delays were avoidable or could ,have been reduced and of one such delay the 
Committee had some experience. There is an impression amongst the people 
that delays in I.A.C's flights are a normal feature and much of it is due to 
bad organisation and lack of spirit of service. Such impressions are strength-
ened when reports appear in the press quite frequently about services beinr 
delayed or even cancelled because the crew did not turn up in time or did 
not ~ off on account of minor staff grievances. The Committee would like 
to emphasise that the reputation and reliability of the Corporation depends 
considerably on its punctuality of service. The Corporation must always be 
conscious that delays in ftights cause considerable inconvenience to the 
public and lower its utility as a fast carrier. All cases of engineering, traffic 
and operational delays and avoidable cases of weather delays must be looked 
into bv a senior officer. In case of default the responsibility should be 
speedIly fixed ,and the offender punisbed. The Management 'Should not be 
lenient in this matter and should lay greater emphasis on discipline among 
the officers and staff so as to improve its reputatron and create a better 
understanding of its working. (Para 104) 

* At the time of factual verification. the Ministry of Touri~m & Civil Aviation gave 
gave the following further information:-

~II\ indicated asain~t it~ N05. 9 & 10 only one aircraft Wa.l; ra:eived on UIe 
29th March. 1969. and the other six are expected before March. 1970. 

[Ministry of Tourism &: Civil Aviation O.M. No. +CA(S)/66-Pt., 
dated 17th Apnl. 19691 
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a.epiy of Go.. 11 at 

1. Owia~ to freqaeat labour 1D1rest thete haw been occasiC* wIaea tights 
were delayed due to employees adoptin~ unfair labour practictIs nell as 
'work to rule' and 'work to trade'. Such instances are being uekled firmly 
add it is hoped that delays consequent on non-cooperation on the part of 
rite ~8f1' wiD not occur in future. 

1. It is admitted that there is scope for improvement particularly in the 
time taken to remove the snags and in making a correct estimate of the time 
required for teetifying a snalt. Passen'1:ers are not so much critical of thest 
,unavoidable delays as such but what causes a ~ deal of irritation is the 
repeated te\'ision of the orildnal estimate of delays. The Corporation bas 
assured Government tbat it has been impressed on an concerned to make ~ 
correct estimate so that the passenl!ers may know in advance the exact dura-
Hon or deJay. Another type of deJay is the consequential delay, i.e., an 
initial delay either due to weather or enginecrine: snag to a service causing 
further delays to other servjce~ which bave to be oorerated with the same 
airc;raft. If t1lese consequential delays are t\l be eliminated it wilt be MCes-
. ~ry ~ 'keep at every base standby aircraft. To the extent possible standbY 
.aircraft are provided, hut as the standby is very often a smaller. type of 
aircraft there is cause for further irritation when a11 the pa~ngers cannot 
he accommodated on the standby aircraft. 

3. Jt may, however. be explained that all delays are looked into by 
RCnior officers both in the Ateas and at Headquarters. The Operations 
Mana~er of the Area holds a meetin/.! every day with the officers of the 
Traffic and F..nstineerin2 Department\; aRd the delays are investieated for 
takin~ remedial action: At the HeadQuarters the Engineering Manager 
carries out a detailed examination of engineerinl! delays and a delay itwesti-
gation cen under the supervision of the Enmneerincz Mana~er bas been set 
tin for thorou2b. examination of all delays. T() enable such an examination 
all delays exceeding 15 minute\; arf' now being reported to Headquarter!'! 
of the Comoration. Suitable disciplinnrv action is taken in all cases of 
prowd negligence or lapse leadin~ to delays. 

4. It will. however. be aporeciated that en~ineerinp' snal!' cannot be 
completely eliminated and no ail'tine in the world is free from delays due to 
enldneeri~ snan. Therefore. it wou1d be relevant to compare l~A.C's 
experience in this ~ard with otber airlines. The comparison ,aeneraJly 
made is with reference to the number of take-offs and on thij; basis the 
overall mte for the enlrineerin~ delays in 1963-64 was 0.95 delays per 100 
take-offs all; compared to 0.77 anrl 3.02 delays achieved by some fOTei"" 
airline"·. Durinq the vear 1964-6S the delavs in lAC were' 1.30 ner 100 
t.1ke-offs white it was 1.62 and 3.1 t in the case of !!Ome forei~ airlines. 

[Ministrv of Touri!:m &: ('Wil Aviation O.M. No. 4-A("(S)/66. dated 
. 20th March t 9691 

RecomlHDdation (s. No. 20) 

The- Committee are Bot c:onvi~ that there jc; a ca~ for levy of can-
cellatiOtl chaJ'l!eS to thf" extent or ~ per cent. The main reasOn for this 
u'C'W1\rd revision was. friYDloas bookin~ 1Jv !ODl~ persons. In that case 
~enuine passcn~rs who for one reason or tbe Other are not able to perfottn 
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the journey after the tickets are purchased should not be penalised so hea-
vily. The proviSioa fot waiVing or·tharges in suitable cases is alsO camber-
'SOlI1C because it ~rtlates problem 'Of verification of get1uintDess 'Of each ClIO. 
There is a case for Iiberalisation of this procedure. The mediation rates 
should be reduced suitably. (Para 110) 

Reply of Government 

Cancellation charges were enhanced by the Corporation with the ap-
proval of the Central Government with effect from lst August, 1963. it 
was reported then that some Agents and business houses were blocking 
seats and cancelling them at the last moment thus depriving the bOnafide 
passengers of their seats. The cancellation charges current at the time h:1d 
no deterrent effect and the only way in which such bookings could be 
prevented was to increase the cancellation charges. The CorporatiOn was 
not unaware of the hardship that might be Caused to a few passengers wht') 
for bonafide reasons could not perform the journey. But as the abuse was 
somewhat widespread and as the then existing cancellation charges had no 
deterrent effect, the only practical way in which this problein could be 
tackled was to increase the rates of cancellation charges with necessary 
provison to waive or reduce them on receipt of a specific request in cases 
where journeys could not be perform for genuine reasons. This has been 
liberally done in deserving cases. The Commercial Manager can take a 
decision on the spot. 

The Committee have in para 109 referred to most carriers not levying 
cancellation charges and their waiving them even in cases where they arc 
Jevied. A comparison between other carriers who are operating their 
services at average load factors not exceeding 50% and the Indian Airlines 
Corporation operatin~ at very high load factors with a long waiting rlSt on 
many days will not be appropriate. While the other airlines do not Jose 
any potential revenue by last minut~ cancellation, the Indian Airlines was 
invariably losing revenue by last minute cancellation. However, in VieW 
of the opinion of the Committee, the Corporation is undertaking a fresh 
review of cancellation charges: 

(Ministry of Tourism & Civil Aviation O.M. No. 4-AC(S)/66, dated 
20th March, 1969] 

Recommendation (S. No. 23) 

Complaints regarding delays in confirmation of reservations required from 
outstations are quite frequent. The C0rp<)ration should, therefore~ have an 
efficient system of communication. It should be accorded . priority for 
obtaining additional teleprinter circuits so as to link aU important stations 
in the country which are connected by scheduled air services. In tbe 
meantime, increasinl!; use should be made of the wireless Te~ and 
telecommunication channels available with the Posts and Telegraphs Depart-
ment and the Director General of Civil Aviation for arranging reservations 
for passengers, particularly foreign tourists. (para 120) 

Reply of Govenllnent 

The need for improving the present commuQication facilities has been 
teCOgftHea and a statement showing the Iigf of TP ITelex circuits as on 
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1·10·68, T.P. circuits and National Telex facility on order with the P &: T 
&SId the T.P. circuits plaDDed by the Corporation is at (Appenciix V). It 
wilt be notlcd that to improve the efficiency of the ~UDieation system, 
the Corporation have got installed local circuits at Bombay, Delhi and 
.Madras. Teleprinter repeater connections have also been asked for between 
Dum Dum and Airlines House, Calcutta. The cable laying for this con-
nection has already been completed. H'Owever, the equipment 'Supplied by 
the P & T was not what the Indian Airlines wanted. It is expected that 
the equipment will be changed and the circuit will be operational very 
shortly. 

To ensure quick transmission of reservation messages, "auto-transmit-
tefs/perforators" are being installed at Bombay, Calcutta, Delhi and 
Madras. 

With reference to the suggestion contained in par~aph 120. Areas are 
using the WIT channels of the Director General of Civil Aviation. when 
teleprinter circuits are not available and/or are not functiOning. Since these 
chaunels are primarily meant to serve operational needs. the pIjority given 
to reservation messages is very low.· 
[Ministry of Tourin & Civil Aviation O.M. No. 4-AC(5)/66, dated 20th 

March, 1969] 
Reeoauacnclatlon (S. No. 14) 

While there is D'O denying the fact that Travel Agency System plays an 
important role in aD air transport industry and has certain obvious advan-
tages, it has to be realised that too much reliance on the travel agents ror 
the procurement of business hardly reflects well on' the sales efficiency of 
the Corporation. There is a general impression that its sales organisation 
is week and inattentive. Further the share of 38.29 per cent of the total 
business secured by Agents in 1964-65 is on the high side. Greater efforts 
are therefore needed to gear up the sales promotion machinery of the Cor-
poration so that the large commission paid to the travel agents should be 
saved. This saving should be utilised for providing better amenities to the 
passengers and in opening more booking offices, particularly in the District 
Headquarters and Commercial Centres. Effort should also be made to 
reduce the number of travel agents. (Para 124) 

Reply ef Government 
The Corporation has explained that the revenue from direct business 

has increased from Rs. S92 lakhs in 1962-63 to Rs. 948 lakhs in 1964-65, 
representing almost a 60% increase. The revenue realised through travel 
agents on the other hand has increased from Rs. 588 lakhs to Rs. 807 
lakhs, representing an increase of only 37%, as against an increase of 
47% in the total business. The fact that the agents share of business has 
declined from 41 % in 1962-63 to 38% in 1964-65 and that there has been 
no increase in the number of travel agents since 1960 would also go to show 
tbat the Cbrporation does not place too much reliance on travel agents for 
procurement of business. 

(> At. the time of factual verification. the Ministrv or Tourism & Ci~il Aviation gave 
the following hlnher information :-

A statement indi.:ating the po!'ition as on 11-4-1969 in reg'ard to TelepriDter and 
Teln Cin:uits in opeflltion ls at Appendix VI. 

[Ministry of Tourism & ('-iva1 Aviation O.M. No. 4-CA(S)/~Pt .• 
dated 17th April, 1969] 
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2. The question of opening of booking offices at District Headquarters 
has to be considered primarily from the point of view of costs involved and 
return obtained. If it is cheaper to. have a travel agent instead of a booking 
office there should be no obje~tion to appointing a travel agent. 

3. Reduction in the number of travel agents might have an adverse 
effect on tourist traffic and also cause considerable inconvenience to passen-
gers coming from small towns where they do not have any direct contact 
with the Indian Airlines offices. 

4. As a member of the lATA, the Corporation is also obliged to recog-
nise travel agents who are recognised by the lATA. Tourist groups com-
ing from other countries have usually to make their bookings well in ad-
vance. The advantage of having these bookings made throu~ rea>gnised 
travel agents is that payment is made by the tourists in forelgn exchange 
which, from the national point of view, is of considerable importance. 

S. It may also be mentioned that w.e.f. 20-8-1967 the commission which 
the Corporation pays to the travel agents has been reduced from 5 to 4 per 
cent. * 
[Ministry of Tourism & Civil Aviation O.M. No. 4-AC(S)/66, dated 20th 

March, 1969] 

Recommendation (S. No. 29) 
From the figures given in paras 138-141 of the report it appears that 

the efficiency of the overhaul shops has considerably deteriorated. Even 
if it is assumed that the rise in average costs has been due to increase in 
wages, cost of spare parts, etc. there is no reason why the avera$C man-
hours spent should increase in one year by 36% in the case of Friendship 
aircraft, while in the case of Skymaster aircraft it is 46%. There should 
have been some uniformity in the percentage increase which is very much 
on the high side. The reasons for these increases should be investigated and 
steps taken to improve the efficiency and output of the workshops. 

(Para 143) 

Reply of Govemment 
According to the Corporation, there was an increase in the man-hours 

spent on Check IV Inspections on F. 27 aircraft. The period between 
Check IV was developed from 1800 hours to 2000 hours. The overhaul 
life of major components is in the vicinity Of 4000 hours to. 6000 hours 
being 6000 hours for most of such components. The overhaul of major 
components did not fall due during the year 1961-62 i.e. first year of ope-
ration. Only some of the componeats were due for overhaul during the 
year 1962-63 and the number of components 'Overhaul increased during the 
year 1963-64 and 1964-65. The man-hours booked on the overhaul of 
these components were coupled up with the man-hours OOokcd on Check 
IV, thus increasing the average man-hours. 

'" At the time of factual verification, lhe Ministry of Tourism & Civil Aviation gfNe 
the following further information :- '. 

The commis~ion paid by the Corporation to Travel Agonts was raised from· 4% 
to 41% from 1-4-1968.' 

[Ministry of Tourism & Civil Aviation O.M. No. 4-CA(5)/66-Pt., 
. dated 17th April, 1969] 
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On tbo basis of the experience gaiDed in the operation of &his type. of 
aircraft, a Dumber of modifications were introduced by the maouf~s 
or by the Civil Aviation Authorities in India; These were required to be 
carried out during Check: IV accounting for. the increase in man-hours. 

As regards the Skymaster aircraft, the increase in the average man-hours 
was'due to the fact that in 1964-65 more Aircraft Systems were overhauled 
tball in the year 1963-64; especially as this Aircraft is beiDg 'Overhauled on 
progressive overhaul system basis. The fact that the a~aft· is geUing 
older every year and requires more rc-work, cannot also be ignored. 

[Ministry of Tourism & Civil Aviation O.M. No. 4·AC(S)/66, dated 
20th March, 1969J 

Rlwmmendatlon (S. No. 31) 
There is another aspect to which attention might be paid. During the 

Fori Five Year Plan period, the Corporation will replace certain ~ 
of aircraft by new ones. This would necessitate reorganisation of the eXIst-
ing Workshops to enable it to change over to new types of aircraft main-
tenance. The COmmittee suggest that in the new set up there should be 
me Base only for maintenance and overhaul of a single type of aircraft as 
it would be conducive to maximum utilisation of manpower and machine 
capacity. 

It was noticed that the over-hauling capacity of enginCl fitted in the 
Viscount aircraft was developed several years after their introduction into 
the Corporation's s,?rvice. Initially. the CaraveJle Engine had also to be 
SCQt a,broad for overhauling. When new types of aircraft are introduced, 
timely action should be taken to develop overhauling capacity so as to 
obviate the necessity of sending their engines abroad. 

(Paras 148 & 149) 

Reply of Govemment 

At the time of nationalisation. the overhaul of Skymaster aircraft was 
being done at Bombay and Calcutta and thl! Viking aircraft was being 'OVer-
hauled at Iklmbay and Delhi. The 8kymaster overhaul was then centra-
lised at Delhi.... Iii was only in the case of the Dakotas that the overhaul 
of the airframe had to be continued at Delhi. Calcutta and Hyderabad and 
the engines at Delhi and Calcutta. The Corporation was forced into this 
position because the centralisation of Dakota airframe and engine overhaul 
would have involved mass transfer of staff with resultant hardships involved 
in uprooting them and their famiHes from ODe place to another. To avoid 
this, at the time of the Air Corporations Bill was under consideration, aD 
undertaking was given to the staff that mass transfer would be avoided. 

"'At the time o( factual verificatiol\. the Ministry of Tourism" Civil Aviation gave 
the followinj: further information :-

The senlc:nce "The Sk)·m3stcr overhaul was then centralised at Delhi" may 
li.indly be substituted by the following: 
~ Skymas&e .. OIVomaoi was lhea cmtralised lit Calcutta and VW&I' OYeIhaul 

was centralised tt Delhi." 
lMiDistry of Tourism &: Civil Aviation O.M. No ..... CA(S)/66-Pt.. 

\.luted 17th April. 19691 
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Besides this, any further centralisation would also have involved construc-
tion of additional hangars, etc. at one place whereas the existing facilities 
at Other pIac:es would have remained unutilised and idle. Centralisation of 
Dakota Overhauls \Wuld also have implied a considerable amount of empty 
positiening tights which were avoided under the decentralised set ~.. How-
ever, with the gradual depletion of the Dakota fleet from 74 at the time of 
nationa1isation to the present 29, airframe overhauls are now being done at 
Hyderabad only while the engine overhauls have been centralised! at Calcutta. 

The first Viscount aircraft arrived in India during the month of Sep-
tember, 1957. The plans for setting up the necessary equipment for the 
~verhaul of airframe aDd engines were lDitiated as soon as a decision was 
taken to purchase this type of aircraft. However, some time was required 
to set up the engine overhaul shops, which included the construction of the 
Test House and its sound proofing. This work could be completed only 
by 1959, and the first engine rolled out during the month of May, 1959. 
The Corporation had made arrangements with Messrs Rolls-Royce to over-
haul the engines for the interim period. 

Similarly, action was initiated for the overhaul of Caravelle engines, 
when. the decision for the purchase of this type of aircraft was taken. It 
was considered more economical to modify the jet engine in this overhaul 
shop of Air-India rather than set up a new shop. The equipment required 
to convert Air-India's workshop was ordered as early as possible and it 
always takes time for the manufacturers to deliver such equipment and its 
subsequent installation. Air-India has already commenced the overhaul. 
In fact they have already repaired a few Avon engines of the Corporation 
in their workshops. However, subsequently in view of the industrial 
trouble in Air-India, when all production ceased, Indian Airlines decided 
that Avon engines should be overhauled at H.A.L. Bangalore also and 
overhaul of those engines is now being divided half and half between Air-
India and Hindustan Aeronautics Ltd., Bangalore. 
[Ministry of Tourism & Civil Aviation O.M. No. 4-AC(5)/66, dated 20th 

March, 1969] 

Recommendation (S. No. 32) 
It is noticed that the value of material purchased indigenously to the 

total purchases made was 1.8 per cent only in 1963-64 which must be 
considered as insignificant. The Committee appreciate the limitation on 
manufacture of items of a proprietory nature and that manufacture of spare 
parts for different types of aircraft will not be economical. Yet, to depend 
on imported spares to the extent of 98 % is not desirable. It is apparent 
that no \!oUious thought has been given to the possibility of manufacturing 
aircraft items in the country until quite recently. In view of the foreign 
exchange difficulties and to attain self-sufficiency the manuf~ture of spare 
parts in the country to a large extent must be undertaken immed.iately. 

(para 153) 

Reply of Govemment 
The question of manufacture of aircraft spares has been under the 

consideration of Government since 1957 in pursuance of one of the recom-
mendations contained in the 62nd report of the Estimates Committee. An 
examination of the above recommendation, in consultation with the then 
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Ministry Of Commerce and Industry and the Mjnistry of DefelK:e; showed 
that having regard to the extremely limited indigenous capacity. availab~ 
whic:hwas mostly with the Hindustan Aircraft Ltd., Bangalore. ~r 
development of manufaetu. re in India would have to be conDned.fo general 
aircraft &&ores and Dakota spares. The question of manufadQre of any 
proprietary itea) under a licence had to be ruled out as extremely UBeCOnomic 
ill view oftbe limited tUJB-over of business in the case of very IIWly items. 
In theso circWDItances, it was decided in 1962-63 that devetopment and 
manufacture of Dakota spares as wen as Aircraft general stores should be 
progressed by a development agency within the Defence organisation. In 
pursuance of tbilt decisIOn a Committee has been formed by the Ministry 
of Defence Production on which lAC is represented. The Committee are 
making a study of items, the manufacture of which can be undertaken by 
them with the ra:w materials available in the country. 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC(S)/66, dated 20th 
March, 1969) 

Recommendation (S. No. 37) 

It is clear that the Corporation's agents in the USA did not inspect the 
values with the meticulous care that was needed before certifying them. The 
responsibility of the inspecting organisation in such matters needs to be 
precisely defined and incorporated in an agreement so as to safeguard 
against any such failure in future. (Para 168) 

Reply of GomDmeDt 

The question of incorporating suitable provisions in the agreement with 
the inspecting agents abroad to hold them responsible in case of any such 
unsuitable items that pass through them was examined by the Corporation· 
as fatback as 1959. The inspecting agents abroad refused to take respon-
sibility for detailed inspection of each and every item but they took res-
ponsibility for ensuring that the spares were covered by proper release 
notes issued by the Civil Aeronautics Board or the Federation Aviation 
Agency in U.S.A. Besides verification of relea,se notes the inspecting agents 
also carry out a visual check of spares. They are neither equipped nor 
cun they make responsibility for detailed examination of each and every 
spare. If this was 18sisted upon the cost would be prohibitive. This prob-
lem, however, crops up only in the case of spares which are purchased by 
the Corporation from the surplus market, largely for the Dakota aircraft. 
It m~f be clarified that the Corporation was purchasing spares for Dakota 
and SkyJDaSters from the surplus market with a view to conserving foreign 
exchange as their purchase from the manufacturers would have implied 
payment of 4 to 5 times the price that it was paying in the surplus market. 
This policy. in the interest of on serving foreign exchange. implied a cal-
culntcd risk in receiving some items which would prove· to be unusable. 
TIle fact that the number of cases of this type is so few would indicate that 
the po6cy decision taken by the Corporation was justified. 

(Ministry of Tourism &; Civil Aviation O.M. No. 4-AC(S)/66, -dated- 20th 
March, 1969] 
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Reeommendation (S." No. 38) 

It is'Iloticed that the thefts occurred at Safdarjung Stores Depotiw 
October, 1961, October, 1962 and April, 1963; The Committee are intri-
gued how these thefts continued without being detected though their dates 
are known. It is surprising that the responsibility for these l~ses could not 
be fixed on any person. The Committee are unable ro accept the plea put 
forward that this was because people were working in shifts. The obvious 
reason appears to be that those who should have investigated into them 
failed to fix responsibility for some reason or the other. The Committee" 
understand that security measures fur keeping proper custody of stores have" 
now be~n strengthened. (Para 170)' 

Reply of Government 

The Corporation has explained that the dates given are the dates on: 
which the loss of bearing was noticed. As no individual was apprehended 
in physical possession of the lost bearings, the precise dates 'On which the" 
loss occurred could not be established. Because of this difficulty and 
bec.ause the Storeholders work in shifts individual responsibiHty 'On anyone 
of them could not be fixed. The Police authorities also tried their base 
but could not apprehend the culprits. Since then the procedure for storage 
of bearing and their issue has been tightened giving better control over the 
stocks. Security measures have also been tightened. 
[Ministry of Tourism & Civil Aviation O.M. No. 4-AC(5)/66, dated 20th; 

" March, 1969] 

Recommendation (S. No. 45) 

Although plans for construction of quarters in Delhi were initiated in' 
1959-60, it took six years for the Corporation to acquire a suitable plot 
for the purpose. The Committee appreciate the difficulties that are faced 
in acquiring suitable land in big cities. However, if serious efforts had" 
been made to expeqite the matter at various levels, there is no reason why" 
the Corporation should not have succeeded earlier in its efforts. Presently, 
beyond acquisition of land. no progress seems to have been made towards 
construction of houses. The Corporation should attend to this matter 
urgently. (Para 208)' 

Reply of Government 

In spite of best efforts made by the Corperation ever since 1960, no' 
progress could be made till 1965. A plot of land measuring 11.4 acres 
was purchased from the Ministry of Rehabilitation in 1960 in village Khera 
on the Ring Road. This land was subsequently acquired by the Delhi 
Administration under the Master Plan Scheme. In lieu of this Jand, the 
Delhi Administration offered 30 acres of land near Malviya Nagar and a sum 
of Rs. 21.78 lakhs was paid on 13-12-1963 towards price of this land even 
though the location of the new site was DOt convenient on account of its 
distance from Palam. Before this land could be demarcated the Corpora-
tion was able to locate another piece of land nearer Palam. The" Ministry 
of Works and Housing was approached for allotment of this land and 
towards the end of 1964 Government agreed to allot 30 acres of land in 
this aRi\. HQw~Y~r, Ul~ a~nJid allQlmCm was made by lhe MiDistry Qt 
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Works" Housing only on 26-10-196S. The plot d land south of Rama-
krisbDapuram was handed over to the Corporation by the Delhi AdmiDis-
tratioa on tho 24th May. 1967. It was subsequently realised by the D. D. 
authorities that the plot did Dot fit in with the Master Plan and that some 
portion of it was going into tbo Green Belt. Tho shape of the nlot was, 
therefore, altered and it was finally handed over oDJy on the 27th february, 
1968. Lay-out plans have been submitted to the Delhi Development 
Authority and construction work will be taken in hand as soon as their 
approval is received. In the meantime, sinking of a tubowell and construc-
tion of a boundary walI are being taken in hand. Estimates of earthwork 
have been prepared and the development of the plot will be taken in hand 
soon. 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC/(5)/66, dated 
20th March. 1969] 

Reconuneadatioa (S. No. 46) 

From the information originally placed before the Committee it was 
not clear as to why the scheme had to be abandoned. In the Audit Report 
it is stated tbat this was done because the land was Dot SUitable. But 
at the time of evidence before the Committee the reason given 
was that a portion of the land was required by tho DGCA for their own 
lISC. Whatever be the reason, the result is that the bousing project of the 
Corporation has been delayed by about four years. H the selection of site 
at Narayanpur village had been made after proper survey or the project had 
.been executed expeditiously the need for making changes would not have 
arisen. The scheme should now be proceeded with expeditiously. 

(Para 212). 

Reply 01 Govel'llJJlent 

The Corporation has explained that the prot originally allotted in 
Narayanpur village was accepted as no other area available at that time 
near the airport for construction of a housing colony. A good portion of 
,this land was low-lying and would have involved additional expenditure in 
-development. In addition a portion of this land was to be treated as "000-
construction" belt. An area known as the 4 CMU Area where the I.A.C's 
-engineering base in . located subsequently became available on account of 
·a decision to shift the engineering base to a new area near the terminal 
building, the land in Narayanpur Village was given up. 

Since the shifting of the engineering facilities will take some time, it has 
'been decided to construct in stages the housing colony as and when the 
engineering facilities are shifted. A beginning has already been made in 
the areas already available. Tenders have been awarded and work has 
commenced. It is expected that the project will be completed very soon. 
(Ministry of Tourism" Civil Aviation O.M. No. 4-AC(5)/66, dated 20th 

March, 1969] 

RecOllUllelMlatioa (s. No. 47) 

In this oonnection the Committee have noticed that in 1958 the require-
ment of Pilots was estimated at 30 to 45 pilots a year. The estimate was 
later revised to 30 to 35 but in 1959 it was reduced to 10 pilots a year. 
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These assessments had varied because of the Corporation's failure to appre-
ciate in time the introduction of heavier and faster aircraft. From the-
foregoing paragraph it is seen. that the shortage of pilots since 1963 is due to. 
the inability of the Corporation to assess its requirements correctly. When it 
was noticed that there would be a shortage of Pilots, the Corporation had 
to make ad hoc arrangements to recruit them from the Flying Cubs,. etc •. 
and train them at its own Central Training Establishment at Hyderabad. 
This arrangement is most unsatisfac1.Qry. Proper planning should be done 
to secure a regular flow 'Of pilots according to the requirements. 

As regards arrangements to be made for trainin~ of pilots in future, it. 
would be desirable to open a centre for their traming where candidates 
could be gjven ab initio training and further training imparted to those who. 
are recruited from Flying Clubs etc. The burden of training cost falls on 
the Government, in either case. What is important is that the training. 
should be thorough and economical and there should be no duplication of 
efforts whether at the Flying Clubs, the Civil Aviation Training Centre or 
at Corporation's own Training Establishment at Hyderabad. (Paras 217 &: 
218) 

. Reply of GcJlIerDment 

The requirements of Pilots were assessed in 1960-61 and it was esti-
mated that the total number of pilots ~uired would be 375. At that time 
there was no regulation in the Corporation's Sen'ice Regulations laying down 
the maximum number of hours for which a Pilot could fiy in a month, a 
week or a day. The only regulation in force was the p,rovision in th~ 
Indian Aircraft Rules fixing the maximum fiying that a Pilot could do at 
125 hours a month. On this basis, with introduction of a faster aircraft· 
like the Fokker Friendship which was replacing the Dakotas, the total flying 
hours were expected to be reduced and, therefore, on this basis, the addi-
tional ~uirements were not expected to be more than 25 to 30 Pilots in 
the course of the next three or four years. Subsequently, the Pilot's Asso-
ciation took up the question of 'Flight and Duty Time Limitations'. It may 
be mentioned that though the demand for Flight and Duty Time Limitations 
was put forward in the year 1960-61, the Pilots' Association never pressed 
this point as long as the Type Allowance which was agreed to in the Agree-
ment of 1960 was linked with the number of hours a Pilot was required .. 
However, in the year 1963. the Type Allowance was converted into a Fixedi 
Allowance and thereafter the demand for Flight and Duty Time Limitations. 
was pressed immediately by the Indian Commercial Pilots Association. After· 
protracted negotiations, an agreement was reached with the I.C.P.A. on 
Flight and Duty Time Limitations and rest periods. According to this. 
Agreement, the maximum flight time for a jet Pilot was fixed at 6! hours 
per day, 26 hours per week and 65 hours per month. In the case of non-
Jet Pilots, it was fixed at 8 hours per day, 32 hours per week and 80 hours 
per month. In addition, certain rest periods were prescribed after each· 
spdl of duty, weekly off and for night-mail operations. This changed the 
picture completely and requirement of Pilots worked for the year 1966-67 
to 1970-71 had to be reassessed. The shortage which became pronounced" 
as a result of the Flight and Duty Time Limitations was made good by 
recruitment of 25 Pilots in 1964-65 (7 from other Airlines and 18 through 
Civil Aviation Training Centre/Flying Oubs) and 41 upto September, 1965' 
(through a special programme of training organised in the Central Training· 
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Establishment of the ludian' Airlines of the Pilots recruited from Fl)'ing 
-CI\lbs). The closure of theCivi! Aviation Training Centre created a wid 
for tbe. ~ing ,of Commercial Pilots and in vjew of the requireineDts~ of 
bothtlle Corporations the future trainin~ programme was examined by a 

,Committee set up by the ~Vernment whICh recommended the setting up of 
a training centre as a joint venture of the two Corporations. 'The Arya 
-Committ~ has gone further into this question and has submitted its ~ 
whk,}t is under consideration. .-

It is no doubt true that the assessments made carlier proved incorrect 
·on account of subsequent developments. All the world over the aidines 
Vlere-under the impression that the demand for additional Pilots COD.sequent 

·on expansion OIl their operations would be more than offset by the ~ 
in of the flfttel' aircraft, particularly the pure jets. The jet would naturally 
produce Il'iore capacity for the same or Jess number of ,flying )rours ·as 
before. ''But jet operations have brought into promin~e a new aspect, 
namely. the jet fatigue which has given rise to the demand for ~ and 
Duty Time Limitations on. the parlof Pilots. This cOuld not be anticipated 
'-by most airlines including the Indian Airlines. . 

;[Ministry of Touri9ITI & Civil Aviation O.M. No. 4-AC(S)/66, dated 20th 
March, 1969] 

Reeoaunendadoa (S. No. 48) 
. . 

The Wbeatcroft CommiUee bad recommended immediate withdrawal of 
Radio Officers from the Viscount fleet in 1959. The Committee regret .to 

'll'Oto that it toot more than 5 years to implement this recommen~. 
The Friendships and Caravelles were introduced .later into the Corporation's 
services .and it should bave ~ possible to o~te them witho~.a.Radio 
Officer from the verybegiMmg. The non-WIthdrawal of RadIO Officers 
fromth~ Viscount fleet for. over five years and their introduction Oil the 
Fri'eadsbips and CaravelJes whm they were not needed shows how ineffective 
.the management of the ~~tion was proved. 

Th Committee are informed that further recruitment of Radio 08iCers 
'has been stoPPed. The two-crew operation is likely to be in~ 
shortly when the ltadio Officers willbecorrie surplus to recruitments. The 
·Committ~. hope that efforts will be made to employ them for suitable jobs 
,on tbe ~nd or in other allied organisations. (Paras 221 & 222) 

. Reply of Government 

The Corporation has reported that the question of withdrawal of Radio 
'Officers from the ViscOunt fleet in 1959 and later from tbe Friendships 
1961162 and Caravelles .in 1963/64 has been the subject of prolo1lged 
acsotiatioDs with the Indian Commercial Pilots Association and an agree-
ment could be r~ched only in August, 1965. The services of the Radio 
Officers who have beeR grounded wilt be utilised in the Flight Despatch 
Scheme after Decessary training. 

(Ministry of Tourism &. Civil Avlation O.M. No. 4-AC(5)/66, da.ted 2.Otb 
March, 1969] 
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Recommendation ~. No. 51) 
Obsolescence of stores and spares is more in aviation industry because 

()f the constant technical impro"ements-beil1g made in the various items. 
The. provision m~. in. 1~64-65 towards obsolescence is very small as com-
pared to that proWled m 1962-63 and 1963-64. It should;-therefore, be 
.examined-whether the provision. made in 1964-65 was' adequate and in keep-
ing with the principles laid down-for the purpose. (Para 235) 

Reply of Government 
The matter has been re-examined and it has been found that ,adequacy 

()f the provision was examined by the Corporation in great detail and was 
.also discussed at considerable length by the Board. After due deliberations 
it was considered by the Board that the provision of Rs. 28.25 lakhs made 
in 1964-65 was adequate. The Corporation has also pointed out that the 
adequacy of the provision should not be judged on the basis of the provi-
-sion made in anyone year. The decidin~ factor is the total provision that 
might exist on a given date and the provJsion needed to bring it up to the 
desired level. The provision for Obsolescence Reserve at the end of 
1964-65 worked out to approximately 37% of holdings of spares and con-
-sumable stores, which was considered adequate. 

[Ministry of Tourism & Civil Aviation O.M. No. 4-AC(5)j66, dated 
20th March, 1969] 



CHAPTER IV 

RECOMMENDATIONS IN RESPECr OF W1UCH REPLIES OP 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY mE 

COMMIITEE 

NIL 



CHAPl'ER V 
RECOMMENDATIONS IN RESPECf OF WHICH REPLIES OF 

GOVERNMENT ARE STILL AWAITED 
Recommendation' (S. No. 11) 

. It has been estimated by the Corporation that during the Fourth Five 
Year Plan it would require aircraft to replace the Viscounts and Sky-
masters. It foUows that these replacements would necessitate heavy in-
vestment. Considering the need to expand more routes and services 
and also the limited funds that will be available during the Fourth Five 
Year Plan period, the Corporation should concentrate on expansion and 
use the existing fleet until its operations continue to be safe and remunera-
tive. (Para 64) 

Reply of Govenament 
The Corporation ali:! alive to the need for expanding their services and 

augmenting their capacity otherwise. At one stage the Corporation were 
planning to replace their Viscount by a bigger and faster type of aircraft. 
A Committee appointed by Gov,:!rnment under the Chairmanship Of Air 
Marshal P. C. Lal had inter alia 'recommended in .1967 that the Vis~unt~ 
were fit to be retained in service f~r a further period of five years and 
that th.:! Corporation, durfug that period, should try and augment their fleet 
by one of the existing types of airoraft. The Corporation on. further consi-
deration have come to the conclusion that the oresent need is for an air
craft of 100 plus capacity and that there is a case for going in for 5 
aircraft of that type, to augtn.-:nt their capacity on the trunk routes retain-
ing the prescnt fleet of Viscount aircraft at the same time. The proposal 
Of the Corporation in this regard is under consideration. 
[Ministry of Tourism & Civil Aviation O.M. No. 4-AC(5)/66 dated 20th 

March, 1969] 
Further Reply of Government 

As regards recommendation No. 11 regarding the fleet of the Corpo-
ration a further communication will be sent as soon as a decision is taken 
on the proposal of the Indian Airlines for the purchase of five aircrafts of 
capacity 100 plus, 
[Ministry of Tourism & Civil Aviation O.M. No, 4-AC(5)/66 dated 20th 

March, 1969] 
NEW DELHI; G. S. DIDLLON. 

April 18, 1969 
Chaitra, 28, 1891 (S) 
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Chairman, 
Committee on Publit: Undertakings, 



APPENDIX I 

(Vide reply to Recommendation at S. No. 17)· 

No. ll-AC(21)/68 

GOVERSMENI OF INDIA 

MINISTRY OF TOURISM AND CIVIL AVIATION 
Daled New Delhi, the 29th November 1968-

Whereas the Committee on Public Undertakings, in their 21st Report 
on Air-India, had inter ali" observed that a regular arrangement should be-
..:volvcd whereby passengers unablc to obtain accommodation in lAC could 
ne carried by' Air-India as a matter 0{ course and that other procedural 
difficulties, lake Customs check, 5erving of refreshments to domestic pas-
~cngers, drawback on fuel etc., should be suitably resolved in consultation 
with the authorities concerned. 

WHEREAS the Central Governm:mt is of opinion that it is expedient 
in the national interest so to do: 

NOW, THEREFORE. in- exercise of the powers conferred by sub-
.. cction (2) of section 34 of the Air Corporations Act, 1953 (27 of 1953) 
the Central Governm:nt. after consultation with the two Corporations, 
hereby directs that domestic passengers shall be carried by Air-India on 
the Delhi-Bombay, Bombay-Calcutta and Bombay-Madras' sectors of their 
international flights, subject to the follOWing conditions : 

(1) Air-India shall indicate to tOO Indian Airlines not later than 
the 15th of a month the number Of S'Cats that could be offered' 
by them for the succeeding month on the De1hi-Bombay, 
Bombay-Ca\cuna and Bombay-Madras sectors of their inter-
national flights. to be utilised for too carriage.of domestic 
passengers. Such seats will be offered by Air-India only in 
their Economy Oass. 

(2) The Indian Airlines will be responsible for sale Of such ac-
commodation, on the basis that the accommodation, available 
on tl\: Indian Airlines flight.; will be sold first and thereafter 
accommodation available on Air-India will be sold. it being 
understood that till all the available seats on Air-India are 
sold. no one would be put on the waiting list unless any 
particular pasScnl!er prders to be wait-listed for a particular 
Indinn AU-lines Flight. 

(3) Air-India will b~ responsible for ground hand6ng of the 
domestic passen}!crs travelling on their services in the Domestic 
Loun!!(' by specinl arrangement v.;th the Customs authority. 

( 4) The revenue rcaliH~d on the carriage Of domestic passengers 
Qn Air-Indin flight' shaH after dedUction of agenCy commis-
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'sion, if any, be shared betwe~n the Indian Airlines and Air-
India in the ratio of 55 : 45. 

The above arrang~~nt shall come into effect from the lst JanuarY. 
1969. 

Sd./- R. C. DUIT,. 
Secretar.'; to the Govt. of India. 

Copy to: 
General Manager, Air-India, 2411242, Backbay Reclamation, Nariman 

Point, Bombay. . 

General Manager, Indian Airlines, i13-Gurdwara Rakabgunj Road,. 
New Delhi. 



APPENDIX U 

(Vide reply to Recommendation at S. No.3) 
N.6-AC(l3)/63 

60V£RNMENT OF INDIA 

MINISTRY OF TRANSPORT 
(TRANSPORT WING) 

Datcel New Delhi, the 27th April, 1964 

. Chaitra, 29, 1886 
RESOLUTION 

Under Section 9 of the Air Corporations Act, 1953 (Act No. 27 of 
1953) the Indian Airlines Corporation are expected to function, as far a~ 
may be, on busineSs principles. The Corporation had in~rited a large 
number of routes, operated with Dakotas, the continuance of which cannot 
be justified on commercial considerations. EVen so, the Corporation have 
had to continue such scrvio:s, particularly in the Assam, Manipur and 
Tripuru arcas where air transport is the only means of communication. 
Government have been considering how best the Indian Airlines Corpo-
ration could be encouraged to extend their operations to areas, where it_ is 
desirable in the public interest to provide facilities for air travel which 
would not be justified on purely commercial consideratiom. Government 
have com,;: to the conclusion that this objective could be achieved by com-
tituting a special fund from which subwntions could be paid to the Cor-
poration from time to time for operating services', which the Corporation 
would not otherwise undertake on purely commercial considerations. but 
which Governm!nt may .consider necessary in the interests ef touriH pro-
motion, to meet the regional requirements of a particular area, or for 
other considerations which may not justify a directive under section 34 
Of the Air Corporations Act. It has accordingly been decided that a 
Fund called "The Ovil Aviation Development Fund" shall be constituted 
with effect from 1-4-1964 with an initial grant of Rupees One Crore. 
Further payments to th~ Fund would be made as required, the total pay-
ments in any fi.aancial year being limited to a sum equal to the Union 
excise duly collected on the aviation fuel and oil, consumed in the opera-
tion of internal services of the Corplration during the previous financial 
year. The sum will be provided by the Ministry of Transport in their 
Budget I;stimates each year and, after being voted by Parliament, credited 
to the Fund. 'I'be amount not expended out of the Fund in any particular 
year, will not lapse. 

2. Payments out of tbeFUOd will be made under sanctions issued by the 
Ministry of Transport and will be subject to a separate vote under the 
grants of the Ovil Aviation Departm:nt in the Budl:et. The Ministry 
will be advised by n Committee consisting of the Secretary to the Govt. 
in the Ministry of Transport as Olairman. the Financial Adviser Of the 
Ministry of Transport and such other members as Go,;t. may decide from 
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time to time, as to the routes, referred to above, which the Govt. may 
J"cquire the Corporation to operate on payment of a subvention. Pay-
ments out of the Fund may also be made for the construction .of airstrips 
and provision of ancillary facilities for the operation of services referred to 
above, which could not be fitted into the general programme of the Civil 
Aviation Department. . 

ORDER: Ordered that a copy of tn:! Resolution be communicated to 
the Ministry Of Finance (T&P Dn.), Ministry of Industry, General 
Manager, Indian Airlines Corporation! Air-India, Director General of Qvil 
Aviation, Director General (Tourism), Comptroller and Auditor General 
of India and also that the Resolution b:! published in the Gazette of India. 

Sd./- G. VENKA TESWARA A YY AR, 
Secretary to the Government of India 

No. 6-AC(13)/63 Dated Ncw Delhi; the 27th April, 1964 
l'. Ministry of Finance (T&P On.), New Delhi. 
2. Ministry of Industry, New Delhi. 
3. General Manager, Indian Air1inl~s, New Delhi. 
4. GeneraJ Managcr, Air India, Bombay. 
5. Director Gencral Of Civil Aviation, New Delhi. 
6. Director General (Tourism), New Delhi. 
7. Comptmller and Auditor Gencral of India, New Delhi. 

Sd./- G. VENKATESWARA AYYAR. 
Secretary to the Government of India 



APPENDIX In 
(Vitle reply to Recommendation at S. No.3) 

No. 6-AC(13)/63 
GOVERNMENT :)F INDI.A 

MINISTRY OF CIVIL AVIATION 
The Accountant General, 
Commerce, Works & Miscellaneous, 
New Delhi. 

Sir, 

Datec/ New Delhi, the 27th April, 1964 

SUB.J ECT: CMI A via/ioll Del't-lopmefll Fund. 

I am directed to refcr to para 2 of Government Resolution No. 6-Ae 
(13)/63 dated 27-4-1964: (copy ~ncloscd) and to say that the Pre~dent 
has been pleased to decide that the following shan- constitute the eMl 
Aviation Development Fund Committee: 

1. Secretary to the Govt. ~f India, Minisiry of Civil Aviatioo--
C/Wirmon 

2. Financial Adviser of the Ministry of Civil Aviation-Member 
3. Director General. of Civil Aviation-Member 
4. Director General of Tourism-Member 
5. Deputy Secretary to the Government of India dealing with Air 

Corporations in the Ministry of Civil Aviation-Membt-r-Secy. 

2. The T.A. and D.A. of the official members of the Committee will 
be met by the respective Departments/offices of the Government of India. 

3. The functions of the Committee will be of an Advisory character. 
The Committee will consider the various requests for operation of air 
services and advise the Ministry of Civil Aviation as to: 

(a) the services to be operated by Indian Airlines Corporation 
on the basis of payment of subvention ,from the Civil Aviation 
Development Fund. in the interest of tourist promotion, or 
to' meet the regional requirements of particular areas, or for 
other considerations. which may not justify a directive under 
section 34 Of the Air Corporattons Act, 1953. 

( b ) the airstrips which should be constructed and the ancillary 
facilities to be provided for the Op!ration of services referred 
to above which could not be fitted into the general programme 
of Civil Aviation Department. 

4. In recommending air servi~ for operation 011 payment of sulN:n-
tion from the Qvil Aviation Development Fund, the Committee will keep 
in view the following factors:-

(i) No route which had broken even during the last three years 
would be e1i;ble for consideration 0( paym~Q' uf 611bnntion 
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in the event of the Corporation incurring a loss on the route 
subsequently, although it may be a tourist route. 

(ii) Routes which have met with their direct operating costs during 
the preceding three years will be treated as developmental 
rOlltes which the Corporation sholud try to foster. In thb 
view, they will also not be eligible for being considered for 
grant of subvention. 

(iii) Route~ at prescnt being operated \Ouder a subsidy ~
ment with the Tourist Department of the Central GoveI'DlDlent, 
will be eligible for subvention from the Fund. 

(iv) New routes, the operation of which is considered necessary 
in the interests of tourist promotion or to meet the regional 
requirements Of a particular area, or for other considerations 
which may not justify the issue of a directiv~ under section 
34 of the Air Corporations Act, wjl1 also qualify for con'sidera-
tion for payment Of subvention. 

5. Routes operat~ by the LA.C. at the instance of the Central Gov-
ernment, without a directive under section 34 of the Air Corporations 
Act-will qualify for payment of subvention equal to the difference bet-
ween the revenues earned and their costs of operation including pro-rata 
overheads. 

6. Funds required by the Director General of Civil Aviation on the 
construction of air strips and provision of ancillary facilities referred to 
in para. 3(b) above will also be provided out of the Qvil Aviation Fund. 

Yours faithfully. 

Sd/- K. GOPALAKRISHNAN. 
Deputy Secretary to the Government of India 

No. No. 6-CA(13)/63 Dated New Delhi, the 11th Sept.1964 
Copy forwarded for information to the : 

1. Ministry of Finance (Expenditure Department). 
2. F'mancial Adviser (T&P). 
3. Director Gcneral of Qvil AviatioJ'l, New Delhi. 
4. Director ·General of Tourism, New Delhi. 
5. General Manager, Indian Airlines, 113-Gurdwara Rakabganj Road, 

New Delhi. 
6. ComptroIler and Accountant General, New Delhi. 
7. Depu!}' Director of Commercial Audit, New Delhi. 
8. Administration Section, Ministry of Civil Aviation with 2 spare 
~ 

9. G&C Section, Ministry of Civil Aviation with 2 spare copIes. 
Sd/- K. GOPALAKRISHNAN. 

Deputy S~lJ,mu1Y fD 'M Goo,. "llHAid 



APPEN:DJX IV 
(Vide reply to RecQ~dation at S: NO.3)' 

N. 6-AC(13)/63 

GOVERNMENT OF INDIA 

MINISTRY OF CIVIL AVIATION 
Dated Nell' Defhi. the 8th July, 1965 

RESOLUTION 

Under Government resolution No. 6-AC(13)/6l ~ated the 27th ApriJ, 
19M, a Civil Aviation Developm!nt Fuod was constituted with effect from 
1-4.1964. which provided inter alia for paym~Dt'pf subvention to the 
Indian Airlines Corp,)ralion for operation of uneconomic routes not other· 
wi~e justified on commercial considerations but which may be necessary 
tl)m:et regional requirements or for promotion pC tourism. Payments 
out of the Fund could also be mnde for the construction Of air-sJrips and 
provision of ancillary .facilities for the operation of the services referred 
tonbove. which could not be fitted into the general progrartnn: Of the 
Civil Aviation Department. It has now been decided that the Fund may 
lliso be used for payment of subvention on account, of . purchase by I.A.C. 
'"If aircraft (manufactured in India) to n:placc or supplement their: ~ifting 
tleet. ~~;ri i 

ORDER: Ordered that a eopy of the Resolution be communicated 
to the Ministry of Finance (T&P Division). Ministry of Industry & Supply. 
GCl\cral Mana¥cr. ~dian Airlinesl Air-India. Director General of Ovil 
Aviation. Director G:meral (Tourism), Comptroller and Auditor General 
of. India and also that the R~otution be published in the Gazette of India. 

Sd/- K. GOPALAKRISHfNAN, 
Deputy Secretary to tire G.ovt. 'Or India 

No. 6-CA( 13)/63 Dated the 8th July, 1965 
1. Ministry Of Finance (T&P Division~, New Delhi. 
2. Ministry or Industry &. Supply, New Delhi. 
3. G:neral Manager. Indian Airlines, New Delhi. 
4. Geaeral Manager, Air lndia, Bombay. 
5. Director General of Civil Aviation, New Delhi. 
6. Director General (Tourism), New Delfli. 
i. Comptroflcr and Auditor General or India. New DeihL 



SI. 
No. Circuits 

APPENDIX V 
(Vide reply.to Recommendation at S. No. 23) 

INDIAN AIRLINES 
List of TP Circliits 

Telex as on 1-10-68 

--------.-.-
2 

EXistillg: 

I. Bombay {Calcutta 
2. Bombay/Madras 
3. Bombay/Delhi-I 
4. Delhi/Calcutta 
5. Bombay/Hyderabali 
6. BangaloreiMadras 
7. Bombay/Nagpur 
iI. Calcutta/Madras 
'>. Calcutta/Gauhali 

10. DelhilSrinagar 
II. Delhil Madras 
12. Madras/Cochin 
13. Bombay/ Ahmedabad 
14. Delhi/Bombay-II 
15. Delhi/Varanasi 
16. Varanasi/Patna 
17. Calcutta/Patna 
18. Madras/Coimbatore 
19. ' TrivandrumlCochin 
20. Ahmedabad/Rajkot 
21. New Delhi/Jammu 
22. MangaJore/Bombay 
23. Madras/Madurai " 

24. BombaylAurangabad 
25. New Delhi/Jaipur .. 
26. Calcutta!Siliguri 
27. CaJcutta/Hyderabad 
28. Madrasi Hyderabad 
19. Bombay/Goa 
30. BanpJorelHyderabad 
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Available Actual 
Hrs. of Hrs. of 

Ops. Ops. 

3 4 

24 24 
24 24 
24 24 
24 24 
24 14 
24 14 
24 24 
24 12 
24 II 
24 14 
24 24 
24 8 
24 11 
24 15 
24 14 
24 7 
24 8 
24 II 
24 8 
24 7 
24 7 
24 6 
24 8 
II 6 
8 8 

24 () 

24 14 
24 14 
24 8 
24 II 
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2 4 

LOCAL CIRCUITS 
A I 110",00)' : 

t. B.O.KANTB. S'Cn,z 14 15 
2. B.O.tOld Airport, S.Cru7. .. 24 IS 

AI Mlldn" : 
1. B.O. 10 Airport 24 

AI thllfl : 
1. B.O. to Palam Airport 24 24 
2. B.O. to Airlines House 24 IS 
3. B.O. 10 Thapar HOll'ie 24 7 

T. P. Circuli., 01/ Ortin : 
Hrs. of 

Ops. 
I. Jaipuf! Udaipur S 
2. JaipurlAsrn 8 
l. Jaipur! Ahmedabad 8 
4. Delhi'Bhopal 8 
S. Calcutta/Bhubaneshwar 8 
6. Asra/Banaras S 
7. Oauhali/Sllchar g. 
8. Oauhati/Aprtala .. 8 
9. Oauhati/Tezpur 8 

10. Jorhat/Mohanbari 8 
11. Ahmedabad/Bhuj ,. 8 
12. Ahmedabad/Bhavnaaar " 8 
Il. Bombay/IndOI'\: 8 
14. OauhatilMohanbari 8 
IS. Bombay/BanpJon: 24 
16. Indore/Bhopal 8 
17. Tezpur!Jorhal 8 
18. Sikharilmphal 8 

J#mpo!WII T.P, Ci,,'uils (t""h'r 10 ~ r,.,,.a~(1 by Cklober E"d) 

Hrs. of 
Ops. 

I. Delhi/ Amritsar 8 
2 Vizaai Bhubaneshwar 8 
l. IkHnbaylBhavnaaar 8 
4. AmritsariJammu .. 8 
S. Cochin'Coimbatore 8 
6- Ooa/Belpum 8 



------
7. RajkotiKandla 
8. Hydcrabad/Vijayawada 
9. Vijayawada/V izag 

10. JammuiSrinagar 
II. Banaras!Lucknow .. 
12. Rajkot/Porbandar .. 
13. Bangalore,! Mangalorc 
14. Madurai!Trichy 
IS. Delhi'Chandigarh 

Eristing : 

1. Hydcrabad 
2. Bangalol\: 
3. I\ladras 
4. Bombay 
S. Calcutta 
6. Srinagar 

0" artlel· : 
I. Ahmedabad 
2. Rll.ikot 
3. Cochin 

.. 

2 
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3 ----- ----- ----- -8-

NATIONAL TELEX 

7. Delhi 
(a) Malhotra Bldg. 
(b) Airlines Houo;c 

8. Patua 
9. Gauhati 

4. Vizag 
S. Madurai 

-

8 
8 
8 
8 
8 
8 
8 
8 

. _ .. _------_.-.. -_.------_. -- -----



APPENDIX VI 
(V'tde fOQtnote to ReCommendation at $. No. 23) 

INDIAN AlRUNES 
List of TP Clretdt"Teiex QS Qn 11·4-1969 

Sf. 
No. 

Circuits Available 
hrs. of 

ops. 

--... _ .... - .... -...-_. 
:' J 

~ 
1. Bombay/Calcutta 14 
2. Bombay IMadrols :'4 
3. Bombay/Delhi .. 14 
4. Delhi/Calcutta .. 24 
~. Bombay/Hyderabnd 24 
6. Ban8l'llore/Madras 24 
7. Bombay/Na,pur 24 
8. Cak.'u«a/Madrns 24 
9. Cakultll/Gauhati 14 

10. Iklhi/Srillll.ar .. 24 
1I. Delhi/Madras. .. 14 
J2. Madr.~/CC)Chin .. :4 
J3. Bombay/Ahmedabad 24 
14. Delhi/Bombay II 24 
15. Delhi/Varanasi .. 24 
16 Varanasi/Palllll .. 24 
17. Calculta/Patna .. 24 
18. Madras/Coimbatore 24 
19. Trh'andrum/Cochin 24 
20. AhmedabadjJl:ijkol 24 
2J. OclhUammu 24 
22. Manplore/Bomb!ly 24 
23. MadrasjMadurai 24 
24. Bombay/Auranpbad 8 
25. Delbi/Jaipur 8 
26. Calcutla/Siliauri 24 
27. Dclbi/Hyderabad 24 
28.. Madra'lHydmtbad 24 
29. Bombay/Goa .. 24 
30. BanaaIorelHyderabad 24 
31. Jaipur/Ahmedabad 8 -_._------

'" 

Ac:tual 
lin. of 
opera-
tions -----

4 

24 
24 
24 
24 
J5 
]4 
24 
24 
8 

14 
24 
8 

JI 
]5 
14 
8 
8 
8 
8 
8 
7 
6 
8 
6 
8 
8 

IS 
JS 
-& 

8 
8 
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LOCAL cmCUITS-
A.I Bmbay 

2 

I. B.O./IN NTB. S'Cruz 
2. B.O./Old Airport .. 

A.. Delhi : 
I. B.O. to Palam Airport 
2. B.O. to Airlines House .. 
3. B.O. to Thapar House 
4. PANAM .. 
S. AIRINDIA 
AI Madras : 
1. B.O. to Airport 

3 

24 
24 

24 
24 
24 
24 
24 

24 

4 

IS 
IS 

24 
IS 

7 
24 
24 

8 

T.P. CIRCUITS ALLO'ITED AND IN THE PROCESS OF ISSTALLATION 
Hours of 

Operations 
1. Jaipur/Agra 8 
2. Delhi/Bbopal 8 
3' Calcutta/Bubhaneshwar . 8 
4. Ahmcdabad/Bhuj 8 
S. Ahmcdabad/Bhavnagar 8 
6. Bombay/Indore .. 8 
7. Gauhati/Mohanbari 8 
8. lDdorc/Bhopal .. S 
9. BoDlbaY/llangalore 24 

10. Tezpur/Jorhat 8 
11. Varanasi/Lucknow 8 
12- Delhi! Amritsar .. 8 

- 13. Bombay/Bhavnapr II 
14. Amritsar/Jammu !I 
IS. Cochin/Coimbatore S 

16- Ra.J1cot!Kandla .. s 
17. Hydcrabad{Vizag 8 
J8. Junmu/Srinagar .. 8 

J9. MadurailTrichy .. {I 

20. DelhilChandigarh 8 
Orden Placed 

I. Jairur/Udaipur .. S 

2. AgraiBanard!> I< 

3. Gauhati/Silchar .. 8 
4. Gauhati.'Agartala S 

S. Gauhati;Tezpur .. 8 

·6. Jorhnt/Mohanbari p 
.) 

7. Si1char(IOIphal .. S 
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:! 3 -\. 

Ij. Viza./Bhubancshwar 8 
9. Hyderabad/Vijayawada 8 

10. RajkotjPorbandar 8 
'II. Bombay/Poona " 8 
12. Oclhi/Kanpur 8 
13. DelhilBdaaum . . 8 
14. Patna/Ranchi 8 
IS. Dclhi/Khlijuraho 8 
16. Madras/Colombo 8 

NATIONAL TELEX 

eXISTING: 

J. Hyderabad K. Patna 
2. B4ngalore 9. Gauhati 
.'. Madras 10. Ahmedabad 
4. Bombay II. Cochin 
S. Calcutta 12. Madurii 
6. SriDapr 13. Coimbatore 

7. Delhi-
(a) Malhotra BJds. 
(b) AirlineS House 

O,V ORDER: 
\. Rajkot 2. Vizag 

RADIO CIRCUITS 

ONORDBtR : 
J. Calcutta/Portblair 
2. Calcutta/ AprtaJa 
3. Cakutta/Kathmandu 



APPENDIX VII 

(Viele para 4 of introduction) 

4.luNysis 0/ tile actio" taken by GO~'e"'mel/t on the recotnmelldatiolls cOl/tailled in tIle 
Twenty-Third Report o/the Committee 01/ P"blic U"dertakillgs (Tltird Lok Sobha) 

I. Total number of recommendations made .. 

II. Recommendations that have been accepted by Government--
Vide SI. Nos. 6. 7, 8, 9,10.13, IS, 17, 18,21,22, 2S, 26, 27, 28, 
30,33,34,35,36,39,40,41,42,43,44,49 and SO 

Number 

Percentage to total .. 

lit. Recommendations which the Committee do not desire to pursue 
in view of Government's reply-ride SI. Nos. 1,2,3,4. 5, 12, 14. 
16,19,20,23,24,29,31,32,37,38,45,46,47,48 and 51. 
Number 
Percentage to total 

JV. Recommendations in respect of which replies of Government 
have not been accepted by the Committee. 
Number' 
Percentage to total .. 

V. Recommendations in respect of which replies from Government 
are still awaited-Vide SI. No. It. 
Number 

Percentage to total 

49 
L2tLSS/69-1270-28-4-69-GIPF. 

51 

28 

22 

43% 

Nil 
Nil 

2% 



st. Name of Aaeot 
No. 

DBLHI 

24. JaiD Book A.cncy, Con~ 
oauJht Place, New Delhi. 

25. Saa Naraia & Sons. 3141, 
Mohd. Ali Bazar. Marl 
Oate, Delhi. 

26. Atma Ram & SODS. Kasb-
more Gate, DeJbi.6. 

27. J. M. Jaioa & Brothers. 
Mori Gate, Delhi. 

28. Tho Central News Agcacy, 
23190, CoDnaught Place, 
New Delhi. 

29. Tho BDglish Book Store, 
VoL, ConDaugbt Circus, 
New Delhi. 

30. Lakshmi Book Store, 42, 
Municipal Market, Janpath, 
New Dolhi. 

31. Bahreo Brothers, 188 Laj-
patrai Market, Delbi-6. 

32. Jayana Book DepOt, Chap-
parwala Kuau, Karol Ba,h, 
New Delhi. 

AaeDC)' SI. Namo of Aaeat 
No. No. 

11 

33. Oxford Book & Stationery 
CompaD)" SciDdia House. 
CoDilauJtit Place. New 
Delhi-I. 

3 34. People's Publishing House, 
Rani Jhausi Road, New 
Delhi. 

9 35. The United Book Aaeucy, 
48, Amrit Kaur Market, 
Pabar Ganj, New Delhi. 

11 36. Hind Book House, 82, 
laupath. New Delbi. 

15 37. BookweIl, 4"Sant Narankari 
ColoDy, KiD,sway Camp, 
Delbi·9. 

20 

. 23 

27 

66 

MANIPUR 

38. Shri N. Chaoba SiDSh, 
News Agent, Ramlal Paul 
High School Anncxe, 
Imphal. 

AGBNTS IN FORBIGN 
COUNTRIES 

39. The Seeretary~ establish-
ment Department, The 
High Commission of India, 
India House, Aldwych, 
LONDON, W.C.-2. 

68 

'16 

88 

96 

59 
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